FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
NUFUTURE DIGITAL (INDIA) LIMITED (UNDER CIRP SINCE 03.10.2024) PROVIDING
VARIOUS IT SOLUTION SERVICES, LOYALTY, MOBILITY AND OTHER SERVICES TO
FUTURE GROUP COMPANY AND OTHERS AT MUMBAI

(Under sub-regulation (1) of regulation 36A of

the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

. | Name of the corporate debtor along with PAN/ CIN/

LLP No.

Nufuture Digital (India) Limited
PAN: AACCE0402H
CIN: U72900MH2007PLC174787

Address of the registered office

Office No. 135, Ground Floor, B Wing, ORM Aarey Road,
|Aareymilk Colony, Mumbai, Goregaon East, Maharashtra,
India, 400065

et

URL of website

INot Available

Details of place where majority of fixed assets are
located

Knowledge House, Shyam Nagar, off Jogeshwari, Vikhroli
Link Road, Jogeshwari East, Mumbai, Maharashtra, India, Pin:
400060

Installed capacity of main products/ services

Providing Various IT Solution Services, Loyalty, Mobility and
other services to Future Group Company and others

Quantity and value of main products/ services sold in
last financial year

INR 9020.46 Lakhs (in F.Y 2021-22)
(As per last audited financials).

7. | Number of employees/ workmen Employee — 0
'Workmen - 0
8. | Further details including last available financial [Expression of interest is being invited for Clusters of assets of|

statements (with schedules) of two years, lists of
creditors are available at URL:

the Corporate Debtor in terms of Regulation 36A and|
Regulation 36B(6A) of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016.

Available at google drive link as below:
https://drive.google.com/drive/folders/1tzyA6sWbuMxM8W
TK2bUn52KOX Y5 hew?usp=drive_link

Eligibility for resolution applicants under section
25(2)(h) of the Code is available at:

Available at google drive link as below:
https://drive.google.com/drive/folders/1tzy A6s WbuMxME8W
TK2bUnS52KOX Y5 hew?usp=drive link

10.

Last date for receipt of expression of interest

04.12.2025

11.

Date of issue of provisional list of prospective resolution
applicants

09.12.2025

12.

Last date for submission of objections to provisional list

14.12.2025

13.

Date of issue of final list of prospective resolution
applicants

15.12.2025

14.

Date of issue of information memorandum, evaluation
matrix and request for resolution plans to prospective
resolution applicants

15.12.2025

15.

Last date for submission of resolution plans

14.01.2026

16.

Process email id to submit Expression of Interest

cirpnufuture@gmail.com

Sd/-
Ritesh Agarwal
Resolution Professional

IBBI Registration No.: IBBI/IPA-001/1P-P-02296/2021-2022/13557

Correspondence Address: 6 Little Russel Street

Kankaria Estates, 7th Floor, Kolkata - 700071, West Bengal

For Nufuture Digital (India) Limited (undergoing CIRP)

AFA No.: AA1/13557/02/300626/108351| Valid upto: 30.06.2025

Date: 18.11.2025
Place: Kolkata


https://drive.google.com/drive/folders/1tzyA6sWbuMxM8WTK2bUn52KOX_Y5_hcw?usp=drive_link
https://drive.google.com/drive/folders/1tzyA6sWbuMxM8WTK2bUn52KOX_Y5_hcw?usp=drive_link
https://drive.google.com/drive/folders/1tzyA6sWbuMxM8WTK2bUn52KOX_Y5_hcw?usp=drive_link
https://drive.google.com/drive/folders/1tzyA6sWbuMxM8WTK2bUn52KOX_Y5_hcw?usp=drive_link
mailto:cirpnufuture@gmail.com
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KAILASH BUSINESS PARK
PREMISES CO-OPERATIVE
SOCIETY LTD.

[Regn No.: MUM/W-N/HSG/(TC)/
11310/2022-23/YEAR2022-2023
DT. 09-05-2022]

CST NO. 1/7(Part), 1/8 (A),
Village Ghatkopar,

Veer Sawarkar Road, Park Site,
Vikhroli (West), Mumbai- 400079
Email id : kbpsociety@gmail.com

PUBLIC NOTICE
MR. CHANDRAKANT MANSUKHLAL
SHAH, holder of 50% share each in

Office No. C-107 and Office No. C-108,

situated on the 1st Floor of the building
known as KAILAS BUSINESS PARK
Premises Co-operative Society Ltd.,

Veer Sawarkar Road, Park Site,
Vikhroli (West), Mumbai — 400079,
died on 31.07.2025 without making
any nomination.

1. For Office No. C-107 — His legal heir
MR. DIPESH CHANDRAKANT SHAH
has applied for Society membership

and transfer of the deceased member’s
50% right, title and interest in Office

No. C-107.

2. For Office No. C-108 — His legal heir
MR. BHAVESH CHANDRAKANT SHAH
has applied for Society membership
and transfer of the deceased member’s
50% right, title and interest in Office
No. C-108.

The society hereby invites claims/
objections from the heir or heirs or
other claimants/objector or objector to
the transfer of said 100% right, title and
interest of the deceased member in the
property of the society within a period
of 15 days from the publication of this
notice with copies of such documents
& other proofs in support of their claims
/objections for transfer of interest of the
deceased member in the property of
the Society. If no claim/objections are
received within the period prescribed
above, the society shall be free to deal
with the share and interest of the
deceased member in the capital/
property in such manner as is provided
under the Bye-Laws of the society.
The claims/objections, if any, received
by the Society for transfer of share and
interest of the deceased Member in the
capital/property of the Society shall be
dealt with in the manner provided under
the Bye-laws of the Society.

A copy of the registered Bye-Laws of
the society is available for inspection
by the Claimants/ objectors, with the

| NomicE |
ALL PERSONS are hereby informed that
the undersigned are members of Antop
Hill Warehousing Company Ltd.
(“Company”), holding shares having
distinctive nos. 753 to 762 (both
inclusive) and represented by Share
Certificate N0.88 dated 1st April 1999,
having Register Folio No. H 007. As

October 2025 from the residence of the
undersigned. The undersigned have
lodged a complaint with Pant Nagar Police
Station, Ghatkopar East regarding the

Unit No. B - 103,

Antophill Warehousing Complex
VIT College Marg, Wadala (East),
Mumbai - 400037

LOST & FOUND
w%“"'m”%amﬂ ::T-gﬁmm @ | | am Miss. JAYASHREE
A T TS, R e 9, TS, SAHADEO SAWANT
oG i, o1, G, 1, UTeTeR O ¥o3303 | Have Lost Maharashtra Nursing

R HHP 0uo - IRoLLo
Email ID : vasaisdo@gmail.com

TSR ga=1
TER SR 3HTaTe HRUGTd Ad B, ol I
T ARATA 1. PHTHU], STAT0Y, ALATE gd.
T, ¥, reTeR @i A ST, a1, 96 deer
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Council Registration Diploma
Certificate No is. 65841 Dated :-
20/10/1995 While Traveling.
If Anyone Find Please Contact
The Below Given Address. If Not
Found, The | Will Apply For
Duplicate Certificate New Sujata
CHS LTD, C-22, M.B. Estate,
Virar West, Pincode -401303.
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members of the Company, the| | Ta|®d /R | &7 @ 3 | IR
undersigned are absolutely entitled to oo vl °-o%-& 2.9%
exclusive use, occupation, and T 0-03-4
possession of Unit No. B - 103 situated in TP o-RY

the ‘B’ Wing of the Company’s godown | |5dd Fe=ull @refier WTHHaTe! a7d Wrefid e
complex situated at Antop Hill| |T&eR e/ R ygl/dRer i Arbd
Warehousing Complex, VIT College Marg, | |71 STGfavard Sear g §eX @iieR &
Wadala (East), Mumbai — 400037. The ;”g;"gg;%“w WW e
undersigned carry on business from the | | grreoe fRi® 26/32/3034 Welt THTE
said Premises under the name and style [ |s5.00 a7 Sqvarg et o2 S
of M/s. Gandhi Sons. RIS el TG ST T ST
The undersigned have misplaced / lost| |TfETs Faediz ary oR fawdfa o
the said Share Certificate since 17th | [Pl el af STk dtweR Sufavmia
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loss of the Share Certificate, who have | |s) st s sTevars gam
recorded the same in the Register of Lost |  |?) st R s1g~ars gara
Property and have issued a Certificate of | |3) s e aTgvers gama
dated 18th November 2025 to that effect. %.20 3.3/ & v T g, 23,
The undersigned have applied to the ;ﬂ%%%‘;jgﬁww
Company for issue of duplicate share g N
Y ; ¥) ST, T g ot
certificate in relation to the above Shargs. oy e e e
ALL PERSONS are hereby put to notice UTdh, IR e, difach U, Hag Yookl
that the said Share Certificate has been | | . Trdbaen saRaTd e
misplaced / lost from the custody of the |  [&) 4. spa saRae aairet
undersigned who are its rightful owners, | |(9) . SERIgsRET Getel
and any person coming in possession of ®. 401 3/% i froraramd, gss,
the said original Share Certificate is %Q-%QW'XW'
requested to return the same to the o %%@gﬁ_g;‘;m
undersigned at the address mentioned 31,203, ARG, Tad elae des
below or to the Company having office at SRTR, oI 368008 l
Antop Hill Warehousing Complex, VIT | |<) sfw anfers =g areswerit
College Marg, Wadala (East), Mumbai - 3. &o3, AFY Ry shive facs i, wrash e
400037 immediately. RIS, STET U, HaE Yooouo
ALL THE PERSONS are hereby put to | |5 X TP S
further notice that if they have any claim, 31.T/3 /3, SR AT, T R,
right, title, interest, demand in the above % FARARTA IS, BIE Hos ¥ooood
Share Certificate in any manner| |o) sfiw sernueause
whatsoever, they are requested to| |[s3)siw TqueTHRER
intimate the same to the Company along | |23) sft. foris TRy arerar
with valid supporting documents at its | |2%) i, T TR Urerar
office at the address mentioned above | |2w *f faie Ty @1e
within 21 days from date of this notice | |2 . dSiel axRy ke
failing which all such claims will treated ﬁ%?%“wr“ﬁ-wl
as waived and given up, and the Company (wf‘;ﬁ m%@w
will proceed to issue duplicate share 24)% I N A
certificate to the undersigned in respect of | |oq) sht v erresters e
the said Shares without any recourse 0 | |o) st gte FHBER arard
any such claims. 39 . FRTUegTE gesdt
Date: 19th November 2025. Sd/- .30 X . BTV, AU, AT,
. A 1. 99, fT. TTaER ¥otRoe
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JAGDA residing at Mumbai.

That my client's are the Joint owners of the flat premises situated at

PUBLIC NOTICE

The notice is hereby given to the public notice for my
clients (1) BHARTIBEN GHANSHYAM JAGDA , (2) GHANSHYAM SHANTILAL
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APPENDIX-16

[Under the Bye-law No.34]
The Form of Notice, inviting claims or objections to the transfer of the
shares and the interest of the Deceased Member in the
Capital/Property Of the society.

PUBLIC NOTICE

Late Shri. Manohar Begat Pawarthe Member of the Vishal
Sahyadri Co-operative Housing Society Ltd. Having address at
Flat No. C- 10/42 Vishal Sahyadri Co-Operative Housing Society Ltd.,
Sahyadri Nagar, Charkop, Kandivali (West), Mumbai 400 067 and
holding flat No. C- 10/42 the building of the society, died on
19/08/2025 without making any nomination. After him, Mr.Satish
Manohar Pawar (Son) has filed an application with the institution
regarding the inheritance records.
The society hereby invites claims or objections from the heir or heirs or
other Claimants/objector or objectors to the transfer of the said shares
and interest of the deceased member in the capital/property of the
society within a period of 15 days from the publication of this notice.
with copies of such documents and other proofs in support of
his/her/their claims/objections for transfer of shares and interest of the
deceased member in the capital/property of the society in such manner
as is provide under the Bye-Laws of the Society. The claims/
objections. if any, Received the by the Society for allotment of shares
and interest of the deceased Member in the/property of the Society shall
be dealt with in the manner provided under Bye-Laws of the Society. A
Copy of the registered Bye-Laws of the Society is available for
inspection by the claimants/objections,in the office of the Society/with
the Chairman/Secretary of the society between 10.00 AM to 1.00 PM
from the date of publication of the notice till the date of expiry of its
period.

For and on behalf of
Vishal Sahyadri Co-Operative

Housing Society Ltd.,

Chairman/Secretary

Place:- Mumbai-400 067
Date:- 19.11.2025
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Secretary of the society between

publication of the notice till the expiry

Premises Co-operative Housing

a.m. to 10 a.m. from the date of
of notice period.
For KAILAS BUSINESS PARK

Society Ltd.
Sd/-

Place: Mumbai

Hon. Secretary

Date: 19/11/2025

Flat No. B-807, 8th floor, Shilpin Co-Operative Housing Society Limited,
address at Sky Building, off. Poinsur Gymkhana Road, Kandivali (West),
Mumbai-400067, area about 585 sq.ft. and they are the joint members of the
society holding five shares of Rs.fifty each vide Share certificate bearing No.087,
having distinctive Nos. 431 to 435 in respect of the said flat premises.

That the Original Share certificate standing in the joint name of
my clients and the said Share certificate has been lost or misplaced by my
clients at the time of Housing shifting and they have lodged the N.C. for the same
with Kandivali Police Station, Mumbai vide Regd. No.  152568-2025, dated
18.11.2025.

Now Any person from family or any other legal heirs, or any other
person or any Bank financial institute having or claiming any rights, title, interest
toward said Flat ~ premises by way of Sale, Transfer, Mortgage, Lien, Lease,
Gift, Maintenance, inheritance or otherwise, any person have any claim in
respect of the said Flat premises howsoever may made the same known to the
undersigned within 15 days from the date of publication of this notice with
necessary supporting evidence of his/her claim to the said Flat and otherwise the
No claim certificate is issued in the name of my clients for the issuance of
Duplicate Share certificate in their joint names.

Sd/-
UMESH THAKKAR
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Advocate High Court
219/A, Ajanta Square,2nd Floor, Nr. Court Bldg.,
Market Road, Borivali (West),Mumbai-400092.

STFIAT Ih bl 3MTg.

PUBLIC NOTICE

NOTICE is hereby given to the public at large
that my client MR. ASHOK NANJIBHAI
BHAGIYA, alongwith his wife, MRS.
DAKSHABEN ASHOK BHAGIYA was the
owner at Flat No. 004, C/61, Navjyoti Shanti
Nagar CHS Ltd., Sector No.5, Shanti Nagar,
Mira Road (East), Dist.: Thane — 401107 that
the previous Agreement for Sale executed
between (1) TAURO Through Co-Owner &
Constituted Attorney MR. HENRY L. TAURO
By virtue of Power of Attorney dated
12.12.1994 and (1) MR. ABRAHAM
YESUDAS & (2) JOHNSON ABRAHAM
dated 03rd April, 1997, of the above said flat
has been lost. The previous owner LATE.
SMT. HEERA JITENDRA GOHIL @ HIRAhas
died on 20/03/2009 at Mumbai and his SMT.
KAREENA JITENDRA GOHIL who was the
legal heirs of the deceased was made
application for the transfer of the said flatin her
name. Accordingly she has given public notice
in Mumbai Lakshdeep and Active Times,
dated 19/02/2021. But the said original
English Newspaper of Active times has been
lost. That any person finding the said Original
Agreement dated 03rd April, 1997 & Original
Active Times Newspaper dated 19/02/2021,
should hand over to my client or me within
14 days from the publication of this notice.
Advocate: Ajay S. Yadav

C-98, Shanti Shopping Center, Mira Road
(East), Thane-401107__ Date: 18/11/2025
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SCHEDULE 1
a]_ﬂﬁr[a‘ﬂi Fﬂ[},’j[‘{] Baﬂk AESORAL DEFHEE § SRR AN FORM A Reg. Office: Ti sM/SUI\"tIr:u"“s;—EIs-EI?I:=| FIcl;‘Sl\l/EtﬁYcF tP_REItVtA;I'ﬁ I'_IEI\IIIIRTdEE\:/I)’ | Naka, Andheri
4 i - » .~ o T 9 I eg. Ice: lImes oquare, uni 0. , 2N oor, Opp. Mittal Industries £state, Andneri-Kurla Roaa, viaro aKa, Ananeri —
v v A Recovery Section, 2nd Floor, J P Road, Chinna PUBLIC ANNOUNCEMENT East,Mumbai-400059/Branch Office: 19-6-25 , 1st Floor , Govindarajapuram , Revenue ward no's 19 , Tirupati 517501 ,
[Fm e mesram, Shimavaram-534204. Fh: (083-2056809 (Regulation 14 of the Insolvency and Bankruptcy Board of India Andhra Pradesh.  pDemand Notice Under Section 13 (2) of Securitization and Reconstruction
HJ o 07 o [ DRNPEE : (Voluntary Liquidation Process) Regulations, 2017) of Financial Assets and Enforcement of Security Interest Act, 2002.
= S PRI T — e = = FOR THE ATTENTION OF STAKEHOLDERS OF Undersigned being the Authorized officer of M/s Mintifi Finserve Private Limited, hereby gives the following notice to the Borrower(s) / Co-
E-Auction Sale Notice for Sale of Immovable Properties under the Sec ALPHA THOUGHT TECHNOLOGIES PRIVATE LIMITED Borrower(s) who have failed to discharge their liability i.e. defaulted in the repayment of principal as well as the interest and other charges
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 1|Name of Corporate Person ALPHA THOUGHT TECHNOLOGIES accrued there-on for Loan(s) against Property Mortgaged to them by M/s Mintifi Finserve Private Limited and as a consequence the Ioan(s)

2002 read with provision to Rule 8 (6) of the Security Interest (Enforcement] Rules, 2002, PRIVATE LIMITED have become Non Performing Assets. Accordingly, notices were issued to them under Section 13 (2) of Securitization and Reconstruction

Matice & hareby given 1o the pubbic in general and mn parbioukar 1o the Bormower (8) and Guaranbor 2| Date of incorporation of Corporate Person | 14.12.2001 of Financial Assets and Enforcement of Security Interest Act, 2002 and rules there-to, on their last known address, however the same have
(&) Ihat the below described Immovable property mortgagedicharged o the Secured Creditor, the Authorit d hich C N - - been returned un-covered/undelivered, as such the Borrower {s)/Co-Borrower(s) are hereby intimated / informed by way of this
constructive possession of which has been taken by the Authorsed Officer of Tanuku Branch of 3 Pu ority Iun er Wt Ig/R Qrtpore(lje Registrar of Companies, Hyderabad, publication notice to clear their outstanding dues under the loan facility availed by them from time to time.
the Canara Bank, will b# sold on “As |3 where (8", "As s what is”, and "Whatever thers is” jjrerson Is ncorporg e : egistered Telangana L Loan Account No./Name of the Borrower(s)/ Address of the Secured/Mortgaged Demand Notice
on 20-12-2025 for recovery of Rs. 4,15,23,388.34/- (Rupees Four Crores Fifteen Lakhs Twenty 4|Corporate  Identification ~ Number|U72200TG2001PTC038218 Co-Borrower(s)/Guarantor(s) & Addresses Immovable Asset / Property to be enforced Date and Amount
Three Thousand Three Hundred Eighty Eight and Thirty Nine Palse Only) as on 31-10-2025 + [Limited Liability Identity Number of L A tN VT0003859 Al that th | 4 RCC H bearing No.9-
interest and cosls i due to the Tanuku Branch of Canara Bank from Borrower : M's Sadguru Corporate Person e e, at e open piace ant muw [ouse bearng To. 11'11'2025!15'40’

iyl . . o s - ; i _ 1.SRI DURGA MESS AND TIFFINS 50,admeasuring 111.19 Sq.Yds in Sy.No.19/B, situated at|08,879.52/
Sal Energles Pyt Lid, 1417, Ground Floor, 23 B Cross, Jayanagar, 3" Block, 12° Main, Bangalore 5|Address of the Registered Office and|2A, Heritage Arcade, Plot.N0.900, Markanti Kavitha ( Proprietor ) Pragnapur Villege, Under Gajwel Municipality , Gajwel|(Rupees Forty Lac
Managing Director ; Mr Manikonda Srinivasa Kumar, Sio Venkata Krishna Rao, Flat No.23 Principal Office (If Any) of Corporate|S.R.Nagar, Hyderabad-38, Andhra (Borrower) Mafda,pSiddipft District East J_15 Feet V\F/)ideyR,oad Jand Eight Thousand
& 24, Sunrise Layout, Yelchanahall .E'Lﬂr'l'uilllFilTE' IE:{-I}E].'-‘E. M Mrs Hnmhurndl fl.l'amnhlihmr. Person Pradesh, Telangana, India - 500038 H.No.13-72,Jagdevpur Village,Mandal Jagdevpur Markanti Sairai Plot. West. Open Plot of Road and|Eight Hundred
1 - 5 J ’ p
Wo Manikonda Srinivasa Kumar, Flal No 23 & 24 Sunngs Lavoul Yelchanahaldl Bangalare-S80078 T T _ A L Seventy Nine And
: - . . . 6|Liquidation commencement date of|18.11.2025 Siddipet Medak,Andhra Pradesh-502311 Markanti Sairaj Plot, North -House of Yerra Rajaiah, South|>_. - )
Director ; Mr Dadi Venkata Krishna Vara Prasad, 6-3-347/13/102, Tejaswinl Apariments, Dwarapud) the Corporate P 2. Markanti Kavitha (Co-Borrower) Jkonda Rajai e 208 paisa Fifty Two
colany, Panjaguita Hyderabad-500082 Guaranter : Sri Kunisetti Kondal Rao, Slo Venkanna, Build € Lorporate rerson _ 3.Markanti Srinivas( Co-Borrower) -Open Plotof Dikonda Rajaiah only)
No 131, VSK Meadows, Near Andhra Sugars, Tanuku-534211. Guarantor ; Smt Nuseti Naga Lakshmi 7|Name, Address, Email Address,|Name: CA Ravindranath Narayana Rao S & 3rAt- k: N"8!‘2,G e Mrrd“{Vl:rC o Sodak A Pradec S0 1
Anuradha, Wio Srinivasa Rag, 23-2-38, Bhaga! Singh Road Satyanarayanapuram Vijayawada-520011 Telephone Number and the Registration | Add: 522/C 2nd Floor, 1st D Cross, 15th F L1V0.6-4,bajwel ,MManda ragnapur edak, Andhra Frades
: z Number of the Liquidator Main, 3 Stage, 4 Block WCR, This step is being taken for substituted service of notice. The above Borrowers and/or Co-Borrowers Guarantors) are advised to make
DATE & TIME OF E ..ﬁ.UETIDH. _Eﬂ-‘l E-EU?E at nz'ﬂq P‘M' .h'._' 04.00 PM‘ Basaveshwaranagar, Bangalore-560079. the payments of outstanding along with future interest within 60 days from the date of publication of this notice failing which (without
‘W'“' unlimited extension of § minutes duration each till the conclusion of the sale) AFA Validity: Renewal under process prejudice to any other right remedy available with M/s Mintifi Finserve Private Limited) further steps for taking possession of the Secured
EMD amount of 10% of the Reserve Price |s to be deposited in E-Wallet of Mis PSB Alliance Private E-mail address: vl.attpl@gmail.com Assets/ mortgaged property will be initiated as per the provisions of Sec. 13(4) of the Securitization and Reconstruction of Financial

Limited (Baanknet) portal directly or by generating the Challan therein to deposit the EMD through Contact No: 9845258480 Assets and Enforcement of Security InterestAct,2002.The parties named above are also advised not to alienate, create third party
RTGS/NEFT in the account details as mentioned in the said challan on or before 20-12-2025 at 12,00 pm Registration No: interest in the above mentioned properties. On which M/s Mintifi Finserve Private Limited has the charge.

I - ) 0 mmovabh i1 \ ; IBBI/IPA-001/IP-P00645/2017-2018/11099 Date: 19.11 2025 Place:- MEDAK Authorized Officer M/s Mintifi Finserve Private Limited1
Property-1 : Vacant House site in R 5 Mo 2002 3 and 20472 tatal extent of Ac 4 33 cents Opp Sugar 8| Last date for submission of claims |18.12.2025
Factory Tanuku Town, Tanuku Muncipality area, Tanuku Town divided i to plots 8s per dirgctor of Town Notice is hereby given that Alpha Thought Technologies Private Limited has com-
and Country planning, Hyderabad L-F No 282008 CNO 102202004/H oul of these péolts Plot No 44 menced voluntary liquidation on 18.11.2025.
admeasung 269 Sq Yds Near D.No 1-24-8. bounded by : East; 40 Ml road of the LAYOUT PLAN, South: The stakeholders of Alpha Thought Technologies Private Limited are hereby called =t — EQUITAFS SIYIQLL AI‘:IENQNFCE Bl_tAdNK LTD
40 ft road of the LAYOUT PLAN, West: No 45 of the Lay out plan, North: Plot No 44 of the LAYOUT Plan upon to submit proofs of their claims, on or before 18.12.2025 to the Liquidator at the E u | I: a E { ormerly Rhown As tquitas Finance }

Reserve Price: Rs. 33,63,000/- EMD Amount: Rs. 3,36,300/- address mentioned againstittm 7. . _ EI e e S Registered Office: N°-7§9, Spencgr Plaza,
Property- : Vacant House site in R 5 No 20312, 3 and 20473 lotal extent of Ac 4 33 cents Opp Sugar Tti;]e flntar:(uﬁl I(‘aredltors, if alr)wy,.tsthhall SUletfthfl'r proof of clalmbs by etlectré)omcI mteang only. Al 4th Floor, Phase-ll, Anna Salai, Chennai, TN - 600 002
Factory Tanuku Town, Tanuku Muncipality area, Tanuku Town divided in to plots as per director of Town otner stakenolders may submit the proof of claims In person, by post or by electronic means. DEMAND NOTICE
and Couniry planning, Hyderabad L-P No 28/2005 C NG 10220/2004/R out of these plots Plot No 39 S“bm'ss'ons(?f false or fm'S'ea.d"Tg proofs of claim shall attract penalties.
admeasung 249,86 Sq Yds Near D.No 1-24-8. bounded by : East: Plot No 40 of the layout plan, South: gim; af‘dd 'gnet‘LUfﬁ of the L'g”'dator NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

. : \ avindranath Narayana Rao
Fit 1eo 4F O o Iﬂl” DI, VWA Fiot o 6 n Ihe yout piain, Northi 4G it road of e isyou Iarl Liquidator in the matte¥ of ALPHA THOUGHT TECHNOLOGIES PRIVATE LIMITED NOTICE is hereby given that the following borrower/s have availed loan from Equitas Housing Finance Limited (EHFL) / Equitas Finance Limited

Reserve Price: Rs. 24,45,000/- EMD Amount: Rs. 2,44,500/- Date: 19-11-2025, (EFL) / Equitas Small Finance Bank Ltd (ESFB). The said borrower/s had/have failed to pay Installments and their loan account has been

=3 : Land situated in RS Mo 2040 1 in Tanuku Muncipal area, Tanuku Town, Bhimavaram Place: Hyderabad classified as Non-Performing Asset as per the guidelines issued by RBI. The details of the secured immovable propert/ties, loan and the amounts

outstanding as on date payable by the borrower/s are mentioned below. The borrower(s) and the public in general are informed that the
undersigned being the Authorized Officer, the secured creditor has initiated action against the following borrower(s) under the provisions of the

District Registrar limits, Tanuku Sub-Divisson, West Godavar District, total extent of Ac 0-58 cents
divided inio House plois as per Direcior of Town and country planning Hyderabad L.P NO 282005

C No 10220/2004/R out of these plots Plot No 50 admeasuring 195.56 Sq Yds of House site IN THE COURT OF THE Il ADDITIONAL SARFAESI Act, 2002 and not to deal with the said property. on failure to repay the outstanding dues indicated against their names within 60 (Sixty)
Near D No 1-24-8. Bounded by: East: 40 fl road af the layoul plan, South: Land ol P Gopala CiTY EWILSE?'IEGS:II.EHE JUDGE AT days of this notice, the undersigned will exercise any one or more of the powers under sub-section (4) of Section 13 of the SARFAESI Act, including
Rac, West: Site relating 1o Venkatarayapuram Layout, Morth: 40f road of the layvout plan G & WC No.29/2025 power to take possession of the property/ies and sell the same.
Reserve Price: 5* 31,23,000/- EMD Amount: Rs. 3,12,300/- 1. Nils Swarup Kalmana, 5/0. Swarup K J @ Name of the Borrower(s)/ Demand Notice Description of Secured Asset
Property-4 ; West Godavari District, Tanuku Sub Registrary, Tanuku Mandal, Tanuku Muncipal area Swarup Jaydev, Aged sbout 1B years No.| Guarantor(s) / Name of the Branch| Date & Amount (Immovable Property)
ath ward, Narenderasvan sireel. Saljapuram B S MNa 28, O Na 20-1-8, Tanuku admeasuning 458 5q Yds Hﬁ;lrr[;.:ﬁr'::righ:a ::1&'15]1 T-Il::ltguul:urﬂ daurliﬁzl:grnl |
oul of which undivded and unspecified share of 41 5q Yds of site and Residential apartment {Flat Mo g Vivaha U Seth, 0o II".|1r N U Elh A a;:.i Branch :VIZAG 30-Sep-25 Tiled House , Bearing Door No.5-126, Having
302, 3rd Floor) Site Bounded by: East : Nadendlavar street Muncipal read, South: Tanuku Town Main abaut 47 yaars. Bk dre Peliing at o 1 1, LOAN No.:SEVIZGA0310804 and Amount Assessment No0.122077, Ad-measuring 55.5 Square
Road, West: Manyam Venkala Apparao & Others. North: Thummalapalli Sakunthalamma & others Ashta, Ind Cross, Malleslmarann..%mrgaluru- BORROWER NAME: Rs.12,91,517 Yards Or 46.405 Square Meters, Covered By Survey 28
Flat Bounded by: East: Balcony, South: Flat No 301, West: Open to Sky, North: Open to Sky, SR O, .. Petitioners, CHUKKANARESH REDDY In Which Netaji Colony Is A Part, Netaji Colony,
eserve Price: Rs. y 06, /= mount: Rs. 5,90, /= : o-borrowers: opalapatnam Village, Gopalapatnam, Within The Limits
R Pri Rs. 59,06,700/ EMD A t: Rs. 5,990,670/ N8 Vs Co-b Gopalapatnam Village, Gopalapat Within The Limit
Property-5 ; West Godavan District, Tanuku Sub registrary Tanuku Mandal Tanuku Muncipal area o “F""Fd“m;im NOTICE CHUKKANAGARATNAM Of Greater Visakhapatnam Municipal Corporation,
Residenfial buiding situailed in bearing R 3 No 201/1 bearing Plot No C-4 near D No 1-24-8 of i o A G R it bt PILAKAMANGAMMA Visakahapatnam, Andhra Pradesh, North By :
- eadows 12th ward Opp Andhra Sugars Lid Tanuku Town admeasuring 145 q Yds site : nal aragadam Ramanaidu’s House, South By : 5 Fee
V5K Mead 12th ward Opp Andhra S Lid Tanuku T d 14017 5q Y'ds sit b this Catrt undar Saction & TI|'EPH|r-.|[Ju Sh dam R idu's H South By : 5 Feet
with Residential building of an extent of 1150 Sq FT Buildup area. Bn-:mded by : East: Plol No MINORITY AND GUARDIANSHIP ACT, 1956 Cement Road, East By : Pantile House Of Gujju Chinna
B-4, South: 6ft Width Road, West : 30ft Layout road, North : Plot No C-5 seeking n;:rnﬁg.mn ta sell 1he?£c1hn_3|1ule Rao, West By : Mukka Gurrama’s House.
e : . j propertes for which the petitioner is the
Reserve Price: Rs. 45,87,300/- EMD Amount: Rs. 4,58,730/- joint owner afong with his mather the Date: 19-11-2025 Sd/-Authorized Officer,
Property-6 : Residential house site and house constructed thereon situated in Plot No D-3 bearing R 3 petitionar No.Z, Place: Visakhapatnam Equitas Small Finance Bank Ltd
no 2001, D Mo 1-24-8, VEE Meadaws 1.2th ward, opp fo Andhra Sugars Limited Tanuku -velpur Road Interested parties are hereby called upon to
Tanuku Town admeasuing 150 Sq Yds site with Residential Duplex building of an extent of 1550 Sq FT ;ﬂ}!ﬁﬂf 1“ Tﬂlidrrwl'; %li?ﬂ";:thﬁ rﬂﬂﬁdff
area. East : 30ft Road of Layout plan, South : No D-2 Plot, West : No E-3 Plot, Morth : 6ft width road THEY NARTHCIRE -on R.0
inform to shaw causa agminst the petoners
Reserve Price: Rs. 60,23,700/- EMD Amount: Rs. 6,02,3T70/- failing wharesn the petrbon will be heard and EQU ITA{FSomiMﬁ‘%V&, AFSIEEUeaSNFgaEnceBLtAd}NK LTD
Property-7 : West Godavan district, Palakofiu Sub Registrary, Palakollu Mandal, within palakoliu p“ﬁ1hEME'“;E:d'”w' E l_" EI E . i )
municipal limils, vacant house site bearing No T 5 No 25811 near [ No 6-2-3 of 28th ward, patakoliu fown _ MM ) s Sl mam Sai Registered Office: N°-76_9! Spenc_er Plaza,
admeasuring 50.6 Sq Yds. Bounded by: East: Compound wall of M Varalakhsmi, South : Jainl pathway P'r'L ”E'flt li:::f:na"ﬂupgaﬂélnﬂfh}gﬂ&_'gﬂ??gls 4th Floor, Phase-ll, Anna Salai, Chennai, TN - 600 002
of vendors, West: House site of 3V Satish Naidu, North: Joint Pathway of 3V Satish Maidu & Magaraju ﬂqu TT‘;E-. and E-EEIUEI situated at 15t Main Road,
Reserve Price: Rs. 20,50,200/- EMD Amount: Rs. 2,05,.020/- Esshﬂdrl 'Eta?j Eagrfalnm mlmwmu o !.HE: DEMAND NOTICE - NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002
T - e e - astern bide 43+ 49 feet on the Westen side
{“_LEL:;H.EE:'F_? I;'EE'[ Guﬁa;:n T'E'F'fr;rpsalrjh%l%ﬁ“b Hegjﬂ'ag_;fﬁ?;ﬁ !'n-"!anndax i"";h*l'l-' DLE‘E’.H':"'II:;‘ municipal 73 feet and on the Northen side 30+ 26+63 NOTICE is hereby given that the following borrower/s have availed loan from Equitas Housing Finance Limited (EHFL) / Equitas Finance Limited
;?Iﬂ- i]vasmﬁ 3 UII::EIE . 1ﬁ”|':-'|g ';"1 iy riph MT . h':' A " et -Il;al' -Ega:.’ H':' . > "':5:1 ?ﬂ:‘"??u'.%u:lmq {e':""lf”d“:““a;hﬁiﬁ‘“'?.ﬂg 5'5'-'"3"]::1'*35:13 Lﬁ (EFL) / Equitas Small Finance Bank Ltd (ESFB). The said borrower/s had/have failed to pay Installments and their loan account has been
5I-4 ' t"'—r_l E!f“ 'H:'r"gmﬁ;r és ;;né';g" LT L EMm;I"u u:lnrl;' ] HrP!'h o g 'T_" L& e b';'mf'n'ﬂ"redni._ nng e -iad classified as Non-Performing Asset as per the guidelines issued by RBI. The details of the secured immovable propert/ties, loan and the amounts
wnibivmlivarciambe a. e SREANGIRYRNG MWTYY, PG JOUN FIlway U el S Easthy 'm Main Road, Seshadripuram outstanding as on date payable by the borrower/s are mentioned below. The borrower(s) and the public in general are informed that the
Reserve Price: Rs. 33,45,300/- EMD Amount: Rs. 3,34,530/- Westhy © Nagappa Street : undersigned being the Authorized Officer, the secured creditor has initiated action against the following borrower(s) under the provisions of the
Property-9 : Residential apartment Flat No 101 with a plinth area 1470 Sq F1 & Commeon area 150 Sq Marth by ;- Open Corparation Oram; SARFAESI Act, 2002 and not to deal with the said property. on failure to repay the outstanding dues indicated against their names within 60 (Sixty)
! Vennela Towers 15! Fioor Tth ward D No 15-4-11 Bapugji Nagar | Kovvur and unspeched undvided aouth Y F'm'?lﬂ Proparty. days of this notice,the_undersigned wiIIe>§ercise any one or more of the powers under sub-section (4) of Section 13 of the SARFAESI Act, including
share of site admeasuring 71 Sq Yds in a total extent of 1000 Sq Yds of property situated in R S No Propertias required to be sold: power to take possession of the property/ies and sell the same.
rd4MA Kovwuru Sub regestiar Bapuy Magar, within Kowura Muncipal lmits Kovwurd Mandal wesl _m"l" Mo.1: All that piece and parcel of the ] .
Godavari district bounded by: East: Muncpal road. South: House sfle of K Salyanarayanamma gl;rllgu-gahle ﬁ“iﬁﬁab??rm%ﬁgg'z?gﬁ”?f' Sl. Name of the Borrower(s)/ Demand Notice Description of Secured Asset
Plot No B 27, West : House site of Jamshad Ali Plot No 6, Nerth: House site of K Seshagin Piot Na N b e e M ot Flas f T No.| Guarantor(s) / Name of the Branch| Date & Amount (Immovable Property)
T bl EH. o ] Eﬁhl bt it GDE o Bl Gﬂmr Erul;:luelll'lr:'lg. Eﬁﬁ}l’fﬁ LH]SL-étuenﬁE'hﬁéggur.uri - | Branch :NIZAMABAD - 30-Sep-25 The Existing R.c.c. Roofed House With Open Place
Reserve Price: Rs. 32,40,000/- EMD Amount: Rs. 3,24,000/- 620 squane feet buift up area with vitrified tiles LOAN No.:700010261821 and Amount | Bearing G.p.no.4-87 In Assessment No .1046300685,
Property-10 ; Residential apartment Flat No 104 with a plinth area 1230 Sg FT & Common area flaaring and RCE flaoring and 300 square feet BORROWER_NAME : Rs.10,60,692 Admeasuring 152.14 Sq.yards Or 127.20 Sqr.mtrs And
150 8N Viennela Towers 181 Floor, Tth ward, D No 15-4-11 Bapuji Nagar, Kovyur and Unspecified of undivided share right titled and interest on PAIDIPITLARAMESH Plainth Area 495.06 Sqr Fts Situated At Goopanpally
undivided share of site admeasuning 71 5q Yds in a total extent of 1000 Sq Yds of property Lﬁgjm i T areiub A Fropertyiand Co-borrowers: Village , Nizamabad Mandal, Dist: Nizamabad, Now
situated in R 5 Mo 744/1A Kovwury Sub Regisirary Bapuji Nagar with in Kowuru Muncipal imits at ) _ DAINIDITI A GF ’ o ' o
kovvury mandal wesl Godavar disiric!. Bounded by Site bounded by: East : Muncipal road Easthy : 1stMain Hu':l'ad' PAIDIPITLA GEETHIKA Eliez(;erzg)t;ai\jﬂfer%end al:;goRl\guinslt(;ft?(lngizzﬁg{?t;\?iggﬂgsbaaf
South : House site of K Satyanaryana Piol No B-27, West : House site of K Jamshad Ali Plot No Westhy | FlatNo.B0/%, ] ) Registrafi ’ i gana, g d Rural.. North By - H ’
6. North: House site of K Seshagiri Rao Plot No 25. Flat Bounded by : East; Way to steps, South Northby © DpenComoration Drain; egistrationofiice -nizamabad Rural., YoM By . House
A L L. e e e o o
oy ; . ftem MNo.2: ANl thet piece and parced of the aidipitia Chinna Nadipi Sailu & Pedda Nadipi Sailu, Eas
Reserve Price: Rs. 27,60,000/- EMD Amount: Rs. 2,76,000/- immovabe property bearing No.S8/4, on the By : Comman Lane, West By : 20*-0"wide Road.
Property-11 : Knshna Distnct, Vijayawada Sub Registry, Vijayawada Munaipal Corporations area ground flor of the building constructed on the Sd/-Authorized OFffi
Vijayawada Town Satyanarayanapuram Bhagatsingh Road in Old § Ne 1934, R S No 126/3 Schedule - *"PTE':'ET'I' hrov a8 F;EEI’EE;":E Date: 19-11-2025 Equitas Small Il:‘ orlzeB k'?_etg
Muncipal ward No 211, Asst No 17776 D No.23-2-38 consisting of an extent of 267 Sq Yds or FT;HME%H mn;ﬁ;;;?ﬂ;i M Place: Nizamabad quitas smal rinance ban
22324 Sq Mts of site and RCC building therein along with all ameniies alc with in following bath nome {one attached Bathroom), hili".
boundaries: East: Property of Narsingolu Venkata Seshagin Hao, South: Sivalayam Street dinmng, kitchen, utility and one balcomy with
(Hanuman Street), West: Bhagat Singh (Ring Road), North : Property of Immadl Reddiyya Elrﬂu.::-:lflc-cunn&-:nrrslmct-ndgmlm Sclm_du[n -
1
Reserve Price: Rs. 3,45,27,000/- EMD Amount: Rs. 34,52,700/- hﬂwnnleﬁmm; ﬁT@%ﬂh?ﬁﬁmﬂmgg Indlane)(press°com
Property-12 : Al that residential house with D No 3.7.62/237 on Plot No 237 admeasuring share right and title and mtenest of 270 square
200 Sq Yds in Survey No B & 9, siluated al ward No 3 Block No 7, Southend Park, Mansoorabad f:;ﬂhfl:ﬂ;ﬁi;:;ﬁ;gmemf ar:d ln'rera?é
Villape, Sardor Nagar Mandal, L B Nagar, Muncipality, & R Distnict. Bounded by : East : Plot No houndad o G ich sl
238, South : Piod No 246, West : 20 it wide Road, Naorth : 50 1 wide Road East by :'mpm No.99:
Reserve Price: Rs. 1,47,28,000/- EMD Amount: Rs. 14,72,800/- H-'EEM' : Elat NE-'EIHIE: o
=13 : Sureey Mo 1009, Indu Forturse: Flelds, siluated &l Phase X, KFHB, Kukatpally Vilage ES:ILHE?',' y Egﬁl:duﬁ-ﬁﬂmmn o
B Mandad, Medchal Malkajgin distrnict with & iotel area of 65 acres out of which all thal villa beanng Giveh u:ndérrnyhand anu.aaﬂln-iﬂlaﬁ;ﬂurt this
plat No 128 admeasunng 325 5q Yds of site G+1 residential building with super bullt area of 3415 1 71 day of Movesmbar 2025, :
50 1. Bounded by : East : Hoad, South : Villa No 128, West : Villa No 123, North | Villa No 127 By ordar of the Court, Senior Shetirstedar, City
Reserve Price: Rs. 7,51,41,000/- EMD Amount: Rs. 75,14,100/- E“"'E'}”“-Ei;“;;““-r
55 MO SETWICE
Note: DuesTaxes, if any, knowni/not known to the Bank are to be borne by the Mr. Fﬂ'ﬂmﬂwmﬂpi €, Advocate,
auction purchaser and same is exclusive of the final bid amount, “Eﬂ &'f, Sghﬁ' Sgﬂﬁfg ﬂs'dﬁlﬂclv. IB Streat,
For detailed terms and conditions of the sale please refer the link ol é}zq,ﬁﬁl,m fﬂfﬁs.j mf"fs i
“E-Auction”™ provided in Canara Bank's website www.canarabank.com
or may contact Manager, Tanuku Branch of Canara Bank,
Phone No. B3310 15660 during office hours on any working day. I h b
Eor E-Auction Process contact Service Provider: M/s PSB Alllance (baanknet), web portal: choose su Stance
“hitps.baanknet.com’”, Helpdesk No. 8291220220, E-mail: support. baanknet@psballiance.com C
Date: 06-11-2025, Place: Bhimavaram Sdi-Authorized OfMicer, CANARA BANK over sensatlon'
FORWG Inform your opinion with
INVITATION FOR EXPRESSION OF INTEREST FOR MUFUTURE DMEITAL (ENDLA) LEMITED A d C
(UNDER CIRF SINCE 03.10.2024) PROVIDING VARIOUS IT SOLUTION SERVICES, LOYALTY, credible lournahsm-
MOBILITY AND OTHER SERVICES TO FUTURE GROUP COMPANY AND OTHERS AT MUMBAI
{Undar subregulatian (1) of reguiation 364 of the Insoivency and Banknuptcy Board of india (nsclvancy
Resalulicn Process for Comporate Parsans) Regulalions, 2016
1. [ Marne of fe comporate debtor along wen | Muluteee Digital {india) Limited
PANI CINMLLP MNo. PAKE AACCEMDZH, CIN: UT23000MH200TPLC 1147 EY
2. | Address of the reqisarad afice Cffica Mo. 135, Graund Floar, B Wing,
DEM faray Road, Asreymil Calany, Mumba,
Goregaan Easl, Meharashira, India-a00065
3. | URL of websili Nt Avadatie
4. [ Detaits of place whane majety of fivad Knowledge House, Shyam Magar, off Jogeshwar
assets ane boated Wikhroli Link Road, Jogeshwen East, Mumbal
Maharashira, India, Fin: 400060 . .
5. | Insieiled capacity of man Prowicing erious T Sclufion Sanices, Lovalty The ’nd’an Express' 1."3‘ THEIH{IMI EHPRESS
produscts! servicas Mobility and albar sarvicas o Fulire Group . .
Company and others For the Indian Intelligent. —— [DURNALISM OF COURAGE
G, [ Cauaritity ard vl of men products! INR 9020146 Lakks Tin F.Y 2021-28)
senices sokd in 1zt financial year (A5 pariast sudited financiss)
T, | Nurnber af employees! warkmen Employes - 0, Warkmen - ()

3. [Further guals including last vailable | Expresson of interest s berg invited for Clusters of I, HDFC Bank Limited
financigl stalements (with schedules)of | assets of fe Corporata Debiar in 1erms of Regulation LI. H D Fc BA N K Branch: H.No.3-6-310, Hyderguda Road, Basheer Bagh, Hyderabad-500029.

;t‘:lt;ﬁﬁ-q'riﬂaf' craditors ane ﬂﬁm}i 'ﬂ;?g;ﬁgmgﬂﬁ'&ﬂgmgﬁ Tel: 18002100018 /040-66588491, CIN L65920MH1994PLC080618, Website: www.hdfcbank.com
Process for Corporate Parsans) Regulations, 2016, - -
Al gl dve ks Siow Sale Notice for sale of immovable property
MxMEWTKZEUnSZKOX_Y5_how?usp=drive_link The Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order
0. | Eligitsdity for resalution applicants under | Avadlable at poogle drive link as balow: dated 17th March 2023) (HDFC) issues E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read
ﬁigaﬂlﬂl-‘ﬂ-uwm Code = m :w&un Eﬁfﬁ?ﬁfﬁﬁ'}fﬁmu with proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002.
=t — s el Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) indicated in Column (A) that the below described immovable property(ties) described in Column (C)
b e for recept of expression of 04,12.2025 mortgaged/charged to the Secured Creditor, the constructive / physical possession of which has been taken as described in column (D) by the Authorised Officer of HDFC Secured Creditor, will be sold on
= D"{;;EJ e g TR "As is where is", "As is what is", and "Whatever there is" as per the details mentioned below:
§ prrpedoin s ol gl sloc el e Notice is hereby given to Borrower(s) indicated in Column (A) under Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules 2002.
72, | Last daba for subimission of objecions 1o | TAZ.2025 For detailed terms ?nd conditions of the sale, please refer to the link provided in Secured Creditor's website i.e. www.hdfcbank.com
itk bl (A) (B) (€) (D) (E) (F) (G) (H)
13, | Data of issue of fnal k=t of prospecia 15122025 i ] . .
resafisn apobcants Sl.| Namels of Otl;tf)t:?g éﬂ%;ﬂﬁs Description of the Inmovable Property / Secured Asset Type of Reserve Price |Earnest Money Date of Auction Inspection
14, | Dane of issue of Information memorandum, | 15.12.2025 No. Borrower(s) | d Debt) (Rs.)* (1 Sq. mtr. is equivalent to 10.76 Sq. ft) Possession (Rs.) Deposit (Rs.) and Time Date & Time
E-.wah_m'!-:m makny and rEq:ie_a-‘:fn.' L[ ( ecured Ue t)( s') L[5
;Ef;?;ﬁlféﬂifﬁ“? prospectie rasclubon 1 |Mr. Rs.3,04,45,698/- |All that part and parcel of the Villa bearing No.74 with a Super built up area | Physical | Rs.4,80,00,000/- | Rs.48,00,000/- 10-12-2025 04-12-2025
o P T o e Sreenivasulu | (Rupees Three |of 4254 Square Feet or 395.21 Square Meters, in Residential Project at between
R AT N T e Veluru Crores Four Lakhs | Known as "PRESTON AMARI', together with land admeasuring 350 10.30 AM 10.00 AM
- - _ (Borrower) Forty Five Square Yards out of Total Land admeasuring Ac 22-17 Guntas situated in to to
i XTI S AN SUTREWRIN | | ROV Thousand Six | Sy. Nos. 91, 216, 217, 222, 223, 224, 225, 226, 227 and 228 of Kollur 11.30 AM 5.00 PM
e Mrs. Pothala Hundred and [ Village, Ramachandrapuram Mandal, and Sangareddy District, Telangana (With Unlimited
Ritesh Agarwal Sunanda Ninety Eight Only) | and the said Independent Villa is bounded as follows:- North: Vila Extensions of 5 Minutes
- . Resalution Professianal Kumari due as on No.75, South: Villa No.73, East: Villa No.66, West: Road. till sale is concluded)
BBl Registration *&Eﬁﬂ;‘mﬁ;iﬂg&ﬂgEﬂ'l’-{fékﬁiﬁ’]ﬁfﬁft (Co-Borrower),  31-May-2024* Contact Person: MR A ARUN KUMAR - Contact No. 9426794593
bk S i Hmr:all__ra Eﬂrillﬁ Tjuju !iﬁ'::ra:lr. !f-dff.ﬁ ;rquﬂL‘D?‘i West Ea-lng *together with further interest as applicable, incidental expenses, costs, charges etc. incurred up to the date of payment and / or realisation thereof.
e : ok e b Bl BB ® Minimum bid increment amount: Rs.10,000/-
Place : K AFA Mo AT ISETHZA00626/108351) Vald e 2 : e 2
e B 1| bt e 30 ek o Last date of Bid submission along with EMD Amount: 08-DEC-2025-(before 05:00 PM)
To the best of knowledge and information of the Authorized Officer of HDFC, there are no encumbrances in respect of the above immovable properties / Secured Assets.

Date: 19-NOV-2025 For HDFC Bank Ltd.

Place: HYDERABAD Sd/-Authorised Officer

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai-400013

epaper.f'rnanﬂiaiexpress.cun' . . BENGALURU
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FINANCIAL EXPRESS

INWITATEOM FOR EXPRESSION OF INTEREST FOR NUFUTURE DIGITAL (BNOLA} LIMITED

LINDER CIRP SINCE 03.10.2024) PROVIDNG VARIOUS IT SOLUTION SERVICES, LOYALTY,

OBILITY AMD OTHER SERVICES T FUTURE GROUP COMPANY AND OTHERS AT MUMEBA
(Under sub-regulaticen (1) of regulation 354 of the Insakency and Banknptey Board of India | Insodvwanty
Resclution Process for Canparate Persans] Regukstors, 2014

RELEVANT PARTICULARS

| Wame af the comornats dabilor slong with | Mufuture Digital (indka) Limited
FAMN! CIN LLP Ho. P ARCC BT, OB LIFS00nHA0TRLIC 1T e

2. | Address of e mgistensd affice CHTice Mo, 135, Ground Floar, B Wing,
ORM Azroy Roard, Aaraymilk Colony, Mumbai,
Goregacn Easl, Maharashira, India-400065

J Rpd. Office: 17, Rajragat o0t Naranpors Char Rasta
. Ankur Road, Naranpura, Almeedabad-TR00] 1
" Tl N S - FOs0 L 200 CIN; L0100 0198 IPLLDD0s-00
METALS &4 TUBES i-m-_ihn.n. B BRI 0T W wwe TSR
NOTICE FOR LOSS OF SHARE CERTIFICATES

Notete i heteby given that the Certaficatey i respect of the unders mentiomed Lguily

thares of our Comparmy [CRMTLY) / Amasigemated Company namaly Batnsmsn
Enginesrng Lirnited | “HEL ) have bean repoted 10 be o0t § malplaied and 1he Legs!
Hesrs of the said Sharet have sppleed to the Company for Biae of duplicste oum
transmassasn of shane cerbficates in liew theneof

. | Cuantity znd vabse of main produ s

IMR S020.48 Lakhe {in FY 2024-22)
garyices sald i last nancia year

iAs per |ast audied financials)

7. | Nummitsr of employees' warkmen Empioyee « 0, Waorkmen - [

8.4 Further detsils inchuding last avaisble Exprassion of inlerest is being mabed for Clusters of
financel slalements falh schadules) of | assels of $e Somporebe Debdor in terms of Regulston
twin figts of creditars ars 254 and Regulabian J6B(6A] of the Insahiency and
avaiable at LIRL Bardruplcy of India {Insoivercy Resolutian

Procais for Conparate Parsons) Regulations, 2014,
Hwailabbe gt googhe drive lnk as below:

It fidrive. le camidriveolders 1y a6 Whu
BEMEWTH2BURSIHOK Y5 hewTuspsdrive link

wailable at googhe drive Bnk as below:

9. | Eligibity far resabsfon appkcants under
hitps:idrve. goegle comidrivetiolders 1oy dsiVou

sedion 2502HR af the Code js

avaiable ak BMEWTHZBUnS2KON_ Y5 _howTusp=drive_link
10 | Last date for raceipt of espression of 0122025
intarest
11 | Db ool msue of provsianal §slof praspe | 080122025
e resalulion appicanls
12, | Last date for submission of obvections o | 1412 2028
provisonat list
13. | Drater ol i3sue of final lst of prospecive 15.42 2025
resciution applicants

14, | Db al ssue of infermalion memarandu,| 15 12,2035
gkl malix and requis oo

resgedulian plang t prospoedive resclulian
applicants
14, IJliasl dabe for submigsicn of resalon 1401 2028
plans
1, | Process email i fo subeil Expresgian ciprufulureEgmail com
il Inberes]

-

Ritesh Aganaal

Risabston Profisstny

IBBI Regsiration Mo BEEEPA-D01)|P-PL07 20672021 - 20221 3557
Camaspandence Address; G Lithe Russol Sraet

Karikara Estates. 7 Floor, Kolkala - 70T, h‘ﬁlE&E;i

For Mufiturn Digital {Incia) Limsbed {undeegoin P}

AF& Noc- AATMTASSTAY 2601 00351 | Valid uplo: 30006 2026

Date; 18.11.2025
Placa : Koligha

Reg. off.; 410-412 1812, 4th Floar, WE.A, Arya — :
Samaj Boad, Karol Bagh, New Deihi-110005, i_1l EE,:’EEEHEHEE
Caorp off.: 716-717, Tth Floor, Tower B, Warld Trade L

Towar, Sactor 16, Nolda, 201 301, UttarPradesh, Ph.: +91 120 4280650/52/53/54/55,
Emall: info@csfinance. in, Lagal@cslfinance, in. Weab.: vk cslfinanca, in

POSSESSION NOTICE FOR IMMOVEABLE PROPERTY
[(Appendix IV) Rule 8{1)]

Whereas The undersigned being the authorized officer of the CSL Finance Limited.
{Hereinafter Referred As Company) under the securitization and reconstruction of
firancial assets and enforcerment of security interest Act. 2002 and in exercise of
powers conferred Under Section 13(12) Read with rule 3 of the security interest
(Enforcenvent) Fules, 2002 msued a demand notice o the  borrowarico-
borrower/guarantor mentionad herein below to repay the amount mentioned inthe
notica within 60 days from the date of récaipt of the said notice

Tia BorrowenTo-BorrowenGuarantors having failed to repay the demanded amaunt,
accordingly notice is hereby given fo the Borrower/Co-Borrower/ Guarantors and
the public in ganeral that the undersigned on behall of company has Taken Symbolic
Pozsession of the properly described hereln below in axercise of powers confarrad
an him Under Section 134} of the said act read with rule 8{1) of the said rules.

The BorroweriS)/Co-Borrowerl S Guaranionis) in particular and the public in
ganeral is hereby cautioned not 1o deal with the below mentioned property and any
dealings vith the said property will be subject to the first charge of the company for
the amouwnt as mentigned harain balgw with fulure interest thereon

- - - - -
; ™ | Sume o e Pmile | Pace Mg g |Cenifoeis ekl | Dt o]
3. |URL of webaita Mot Avallabie . T | s | i o] Fr = — ™
4 | Detals ol plas whera magaiby af fiesd Kriewledge House, Shyam Magar, ofl Jooesbwar, | e o SLAL TALSAR, | OGS | R 360 - | sie. imene |- aaeaint . meeacn
ALes, e Jocalad ikl Link Fand, Jogestaan Easl, Musnhai, JOECEATEDY | == gack | | T j T
Iefarashica, Ingia, Pin, 400060 1| E . il
: : T 3 7 z T T e LT b B © - bR | oCTEReAL - miTEES
3. | Instaked capacity of main Providing Various IT Sclution Sordces. Loyaly, a1 | DT | ek
produrisd services Mablity and other sarvicas i Future Group - - -
Campany and ofars ’ &ny person having dam [ obdection in respect of the waad shares, shoukd communicate

1o the Company ot the sbove mentioned Eegratered e of the Company wethan 7
deyi from the date of this sdverisement, she the Compaty will proceed 1o Biue
Letter of Confirmation in Bew of duplicate share certificate(s) afber the sapiry of 7
| Srven] days ard ap further o aim sl be pntedtasmned from sy olhed pepitoend$ )

PO, MAThAMAM KAETALS E TLARES LTD
AL RARY TR
CONPRNY BICRETART

DATE: 1810 s
PLALL - AHMEDBARAD

DEBTS RECOVERY APPELLATE TRIBUNAL
1st, Fir Telephone Bhavan, Plot No. 19,
Arthur Bunder Road, Colaba Market. Colaba, Mumbai - 200005,

DEBTS RECOVERY TRIBUNAL-I

[Ministry of Finance, Government of Indsa)
2nd Flaor, Bhikhubhai Chambers, Mr. Kocharsb Ashram, Paldi,

v Ashram Road, Ahmedabad 3800086,

(Estahished ufs. 3 of the Recowery of Dabls due to Banks & Franoal Insftutions Aot 1993 for
e area campriging Disticls ol Ahmedabad, Gandhinagsr, Mehsana Patan, Saberkaniha
{Himmainagar], Banaskantha, |Palanpur)of Gujarat Stale weed, Yt June 2007

Outward No. 14052025 0.ANO. 15272025

BANK OF BARODA
VERSUS
MR JITENDRA BAEULAL PRAJAPATI (PROP. 'S KRISH AGROVEG] & .. DEFENDANT

PUBLIC SUMMONS

Exh. No. 7
APPLICANT

To,

(1) MrJitendra Babulal Prajapati Proprietor Of Mis Krish Agroveg

1275, Kanji Divan No Khancho, Raja Mehia Ni Pole, Kalupur, Ahmedabad-

JB0001. Also At. Shop No 8, Mahalaxmi Vagetable Market, Iscon Square, Nr

Dipak Petrol Pump, Paldi, Ahmedabad.

( 2) Mrs Bhumika Jitendrabhai Prajapati

1275, Kanji Divan Mo Khancho, Raja Mehia NI Pole, Kalupur, Ahmedabad-

JB0001.

1. Whereas the above named Applicant'Appellant has filed the above referred

application'appeal in this Tribunal.

2, Whereas the service of SUMMONS could not be affected in the ordinary

manner and whereas the apphication for substtuled senice has been allowed

by this Tribunal,

4. You are direcled 1o appear before this Tribunal in person or through an

Advocate and file Written Statement/say on 27-01-2026 at 10.30 AM. and

show causa as lowhy reliefs prayed for should not be granted,

4. Take Motice thatl. in default of, the Application/Appeal shall be heard and

dacided in your absence, Sdl-
(8. J. Vaghela)

Assistant Registrar

DRT-I, Ahmedabad

Given under my hand and seal of this Tribunal
on this 16™ Day of October, 2025 at Ahmedabad.

NEO ROWTH

Leniding nimpsRad, Crowlb seplifiad

NeoGrowth Credit Pvt. Ltd.

Registered office: Times Square, Tower E, 3th Floor, Andheri Kurla Road. Marol, Andheri East - 400059

E-AUCTION/SALE NOTICE APPEMNDIX- IV- A [See proviso to rule B(6]]
E-AUCTION NOTICE FOR SALE OF IMMOVABLE ASSETS
Under The Securitization and Reconstruction of Financial Assets and Enforcement of Security Inferest Act, 2002 Read
With Proviso to Rule B (6) of The Security Interest (Enforcement) Rules, 2002

hetica & heraby ghen for conducting Auchion saie undear the Secuntization and Feconsinicson of Financal Azsels and Enforcemant of Secunity inlerest Ao
2002 |SARFAERIACT) and Fudes &(5) & Sl the Secunty Interast (Enfoncemsnt) Rilas 2002 of tha immovable properties. mongaged to the NeoGroath Cradd
Private Limied [ereinafter refermed fo as e “Secured Creditor”, Whereas the below menbonsd borrowar falad 10 repay e inan amount o the Secured
Crad o wilren &0 days fram e date of the rotice igegued by s aulhorzed offissr under section 1342 al the SARFAESIACT 2002,

Tha Physcal plassussaon of the below menfioned morgaged property was laken by the Authonzod CEer of NeoGrowth Creds Pavate Limited pursizant ia
the peawars vesied in il under the proviscens of Bula & 1] ol the Secdriby kalanest (Erforcemes| Rules 2002 and under $he provisions of sechon 13 () and in

axarGizaafl the powers confared fereunder

Thea undar signed being the Authonzed Officer of MesGrowth Credit Private Lim#ted has decided bo sall the scheduled property an *AS 15 WHERE 157, "AS
15 WHAT IS”, and “WHATEVER THERE |5" hasis far recovery af outetanding cuss alang wish the applizaiie intensst and afher changes lagethes wiih inlerast
and ofner contractual dues due lodha Secured Credilar from beloa mantioned Bormowera and Guaranion.

24 L1C HFL

LIC HOUBING FINANCE LTD

HﬂTIEE
|& (D) NO. 269/2025
in
Appeal (D) No. 2101/2023
indian Bank (e-Allahaband Bank) ~JAppellants
Vis
Mis. Pink Vision Agrotach & 4 Ors .Respondents

Appeal from the order dated 12/06/2023 passed by the Presiding Officar, Debts
Recovery TribunaH, Ahmedabadin 5.8, No. 26312022,

Take naobice that Appeal from the order passed by the Presiding Oficer Debits Recovery
TribunaH, Ahmedabad on 12/06/2023 in 5.4, 263/2023 has been presented by the
Advacate lor Appellant on 171112023 and is registerad as Appeal (D) No. 210112023
in this Tribunal.

Sincere afforts were made to serve the natice with ihe copy of the Appeal and 1A by
Pos! bul the packels wers relurned back wilh remark “lbam relurned Addresses Lalt”,

Registrar
DRAT Mumbai

Resp.
MNo. 1

Hence the nofice by Paper Publication for your awareness,
Copy of memorandum of Appeal & 1A may please be colisctad from VINALagal at office
Mo, 8-B, 2nd Floor, 132, Shahesn Apariments, Modi Strael, Fort, Mumbai-400001.
You may appear before the Ld. Registrar on 280172026 at 11,30 AM for fillirg repéy
if no app=arance s made by yowrset or by your advocats on your behalf or by someone
by lawe authonzad fo act for you in this matler i will be heard and decided in your
abzence
Given under the hand the seal
of the Tribunal 21st day Oct of 2025.
Mis. Pink Vision Agrotech
A-T0d, B-109, C-704, D-T09, Megh Malhar Complex, Plot No. 16,
Saector-11, Gandhinagar-382010
Mis. Avani Vermi Compost
Thraugh its Prop. Mr. Hitendra Ratilal Patal, A-7089, Megh Malhar
Comglex, Plat No, 16, Sector-11, Gandhinagar-382010
Mrs. Urmilaben Hitendra Patel
Mahalaxmi-4, B/BO3, Bth Floor, Urjanagar-1, Kudasan,
Gandhinagar-3624.21
Mr. Sureshbhai Ratilal Patel
D-709, Megh Malhar Compéex, Flof Mo, 16, Sector-11,
Gandhinagar-382010

LIC Housing Finance Limited
Ahmedabad Back Office : Shop No. 207-210,

Span Trade Center, Il Floor, Paldi, Ahmedabad - 380006, Gujarat
POSSESSION NOTICE (FOR IMMOVAELE PROPERTY)

WHEREAS, Tha undersigned being the Authorized Officer of LIC Housing Financa Lid, (LICHFL) under the Sacuritization and
Reconsiniction of Financal Assels and Enforcement of Security Interest Act, 2002 {Act 54 of 2002) and in exercise of powars
conferred under Section 13 {121 of the Act read with Rule 3 of the Securily Interest (Enforcement) Rules, 2002 issued demand
nofice calling upon the borrower (8] (Guarantors{s) cum mortgagor to repay the amount menlionad in the notice and interest
thereon within sixty days from Ihe date of receipt of the said nofice,

The bormower (5] fGuarantors(s) having failed o repay the amount, notice is hereby given to the borrawer () and Guarantor
and the public in general that the undersigned has taken PHYSICAL POSSESSION of the propery described herein
below in exercise of powers confermed under Section 13(4) of the said Act read with Rule 8 of the Secunty Interest

The barrowers and Guarantor attenton 1S imatad fo provisions of Section 13(8) of the Act, in respact of time available, to

The barrowerls) and Guarantor in particular and the public in general is hareby caulionad not lo deal with the propery and any

&r, Loan Account App 10 and Dutsianding Dues | Demand Molice Date | Reserve Price
Mo, Mame & Address of the Barrower Co-borrower/ Guaranior InRs. Possassion Date EMD
1 | LoanAccountiApp ID 1325957, 1291508 & 1328065 Rs. 43,08 473 01)= 31.12.2024 Ry, 25 00,000
[1-"- MAA EI‘I#.H.MIE-?RI FAEH.E‘.T.{ Eiiﬂ:mgnalnr':g_?j Fgm Ihrré]uuh Fh:l:-E- ﬁup&mﬁ_ﬂum 2T ER2025 Aig. 250,000/
ropeiatonsifuthoeissd Signatory| al rbman Finam ¥, Grownd Floar, Plot | Nine auf
He=22, Shop Ni=3, Gadri Magar Socialy, Paral Rosd, Parval Patia Sural, Sweal - | Thousand Fouwr \Enmrcament) Rtles, 2007,
J95010 Gugaral, Mab, Mo, - +35-B305040295' maashakambarifashion @gmafl.com, | Hundred Sevanty
2. VISHAL KUMAR, S0 Pawan Mumar Choudhary Two Palse One radesm the secured assets,
3, BEENA DEVI CHOUDHARY, W0 Pawan Kumar Choudnary, Al 1 1a 3AURO Frat | Onlyl due as on
No P22, Silicon Flats, Chorasi, Parvart Gam, Parvart Suart, Surat- 395010 Gujarat 192024

Deserigtion of Secured Assets (Mamovable Propesty) - Al That Flece And Parcsl Of Flatbo. F-202 On The 2nd Floor Admessiring 531 59, Fls LE B 52
. Mis. Super Bullt Uip Area. & BE9.60 5q, Fis. LE 62 235 Wis. Busll Up Area, Alona With Undivided Shane In The Land O *Sdicon Flats 'F-05 Buliding”,
Echaate & Bevenue Survay Mo 2601 + 27, Black Mo, 33 Admeasurng Heclor Aare 124555 50, Mis LE, 245855, Mis:, Dratt Tawn Plarming Schenme Mo, 61
{ParvakGodadssa), Firsid Plal Mo 533 Admeasuning 1595025 Pakl As Per 712 Admessurng 12650 77 54. 8NE, Palia 8223 5q. M1s,, OF Moje Pareal, Gity OF
Sqirat, Sural- 39501 0 Gujaraldnd Bourded By~ Exst-Blook Mo, 33 Paki Space, 'Wesl-Road Norh-Raad, Souih;-Socialy

£ | LoanAccountibpp ID1255590, 1296930 & 1301794 s, 72.31,629.95- 03032025
1, BHREE AMBICA SAREES (A Propriatarship Fiim hroug h s Propreiorsibulhorsed | (Rupees Sevenly 1408 2025
Signalorg] 37, Mr Shath Pole, Riatan Pdle, Opp. Marchi Pole, Ratanpals, Shmedahad - | Two Lakh Thirty

s, 54.75,000(-
s, 5.87,5001

JB000T Gujaral, Mab. Mo - +81-B4G 6052456/ prajapativipul1 04 Egmall.com, One Thousand
2. VIPUL RAVINEHA| PRAJAPATI, Six Huﬂd!ﬂ!
3, VALIYANTIBEN VIPLLEHAI PRAJAPATIAND B T""“m!' hF‘I\I
4. SHREE SHAKTI SAREES A1 29, Survey Mo A9, Nr. Limbu Pake, Opp, Marchi Pole 3:1“ nely-Fva
Ratanpole, Kahupur, Anmedabad - 380001 Gujaral, All 2 To'd Alsa AL-2357 | O SHe S8 00

Sankakdand Mukhini Chidi 8H Parchyall Marinagar, Ahmadalaad - 80008 Gujatal
A0 1 To 4 Also AG-CHOT, First Flogr, Black lio G, Seheme Knoawn 45 Shree 5 R [con,
Mouje Hathizn, Taluka Vatea, Naar Radha Blegencs dhmadabad- 382445, Gujamat

Dascription of Becured Asses (Immovable Property) - 41 That Pleca And Parced OF Propary Besring Flat Mo, G071 Dn First Floar fn Block No, "G
Admeasunng 80.07 £q. Mebers Carpat Area, 3,20 5, Meters Baloory Araa And 4568 5q, Metars Open Terrace Araa Aong Witn Undiyidad Land Shars
Admeasunng Y970 Sg. Mefers In The Schema Rinoan 4z "Shese 5.R. lcon® Constnacted On-The Land Bearing Final Plot Mo, 35 O Tran Planning Schema
Mo, T3 Block Mo, 547 (04 Survay Mo, 12472, Silualed, Lyng And Baing Al Mouja Hathijan, Taluka'atea, in The Regisiretion Distict Ahmedaoad And Sub-
District Ahmedahad-11 (Aslall), Anmedabed-382445, Gujast And Bourdad By:- Esst-12 Meters T. B Road, West-A%ar Passage, Fiat Mo, G104, Morhe-

Biock Mo, B, South-Flad Mo, C-102.

FOR 5L MO, 1- (2| Last date of submission of bids: 82 12 2025 at §:00 P\, at E suction Websis Address hips:ivwws:barkesuchons.com, MeolGrmeth
Cradf Prvale Limited, at Times Sguars, Fower E, 3 Floor, Andhed Hurla Rosd, Marol Andnerd East— 400055

(b} Time & Place of opening of bidsiauction; 05122025 a8 10:00.05, 6l E auction Wetste Addres b Sy barfusincions com, MeaGmwth Credif
Prvals Limiled, a1 Times Sguars, Tower E, S Fioor, Andhan Kurla Road, Maral Andhan East - 400559

FOR SL MO, 2- (g Last date of submisskon of blds; 0212205 a1 500 PM,at E suction Websia Address hitps:fivews.bankeauctons.com, ReoGrwh
Credit Privale Limiled, 51 Times Square, Tower E, 50 Fioer, Ardher Kurts Road, Maral, Andnei East - 400055

(b} Time & Place of cpaning of bidsfauction; 03 12,2028 at 10:00 85, al E auction Wabste Addross bifpe:waw baniesusiions. com, MeaGrowdh Credil
Prvaia Limited, a1 Times Squars, Tower E, 5 Floor, Andfarn Kurls Road, Maral Andhan East - 40059

Mame of Borrower/Co-Borrower/ E&rg:r:ﬂl‘tgline ng IFIIiI:
Guarantor / Loan No. Amount{inAs.) | Pogssssion|
Lan Id; SMEAHMO10001347 0911/2024 And
Borrower’securily Provider. Mrs Kamlaben | Rs.1,04,01,131/-
Subhash Chandra Bhatti {Rupees One Crore
Co-borrower/ Secirity Provider : Mr. Subhash |  Four Lacs One | 13.11.2025
Chandra Premji Bhatti Thousand and Ona

Co-borrower-1: Ishani Subhash Chandra Bhatti
All At 2 Cosmovillerowhouse, Prem Chand
Magar Road, Satellite, Ahmadabad City OB/1172024
Ahmedabad, Gujaral, 330015, Also Al : Opp | Plus Future Interest
Sarvamangal Motors South Bopal Ahmadabad | Penal interest, Costs
City Ahmedabad Gujaral 380015 And Charges

Details of Secured / Immovable Property:- Complete Address of Property All That
Pigce And Parcel of Immovable Residential Property Being A Baw House Nod
Consisting of Basememt! Ground Floor' First Floor'second Floor And Cabin in
Terraca Which is Constructad Final Plot No. B2 And 173 Which Bears Survey No 280
&nd 281, Tp Scheme Mo. 1-B Situated in * Akik Co- Operative Housing Society
Limited"at Viltaga : Bodakdev Taluka : Daskrol And Dist, Ahmedabad Within The
State of Gujaral, Boundaries And Dimensions of The Immovable Propery Are As
Under; - Az Per Property Documents: Morih- Raw Howsz Mo, 56, South- Road, East
=Raw HouseNo, T, West Raw House No.3,

As Per Actual/ Technical Valution Report: North- Adj. Froperty, South- Road, East -
Raw House No. 3, West - Raw Housa Mo, 5

Hundrad Thirky One
Onky} &s On

LAN ID: SMEEARSHAKLO000005002439 & 07/01/2025 And
SMEBARD1D0O24849 Rs.22,63,058/-
Borrower/Security Provider: {Rupaas Twenty-

Mr. Patil Narendra Hemant Two Lakhs Slxty- 113.11.2025
Co-Borrower Security Provider : Mrg. Patij| 1hree Thousand

Nandaben Hemantbhal and Fefty-Elght
Co-Borrower-1 : Mrs. Chhatriwala Jigisha g?};iﬁugg

Vaganibhal Plus Future Interest,

All Af: 20 Buxrmani Magari Mear Pratap Magar, Penal Interast,

Wear Ranubeshiar Road, Vadodara, Guaral- 390004 | cocre And Charges

Details of Secured / Immovable Property:- Complate &ddress of Property All That
Piecs &nd Parcel of Imimiovable Property Being “Entira Buibding Constrected On The
Ploi of Land Admeasuring Immavable Property Being Survey No. 17273 Vbhag &, Tika
Mo 338, City Survey No.2247 Known As "rukshmaninagar Soclety”. Plot Mo:20 Total
Gonstruction Area Admeasuring 39.25 Sq. Mirs, Built Up Area Is 93.67 50, Mrs of
Mauje: Kasba, Vadodara, Sub-disfrict Vadodara, State-gujrat Alongwith 100%
Undivided, Indivisiti And Impartibla Dwnership Rightsd Shara In The Said Flat,
Topgether With All The Rights, Easements, Privileges, Appurtenant Whatsoever
Belongimng To Or Enjoyed Therewath Or Appurtenant Tharaod, With Figtures, Fittings,
Electrical & Sanitary Fittings And Necassary Amenfies. Boundaries And Dimensions
of The Immovable Properly re Az Under: - As Per Property Documents: Morth-
Society Road, South- Corporation Road, East - Common Piot, West BlockMNa.193

As Per Actual/ Technical Valution Report: North- Society Road, South- Corporation
Road, East - Common Piot, West- Black Mo 19

LAN I0; SMEBHAOOD1090 & SMEBHADNDZ990 DBM22025
Borroveer ; Mr. Rizvi Samsher Alam Nizamuddin And
Co-barrawer/Security Provider : Mr. Rizvi Rs.52,08,828/-
Nizamudin lshakmiya (Aupess Fifty Two [13.11.2008
Co-barrower-1 : Mrs. Rijhvi Zarina Khalun Lakhs Eight
Samsharalam Thousand Eight
Co-borrower-2 : Mr. Mohmed Shahbuddin Hundrad and
Mohmed Nizamuddin Rizvi Twenty Eight Onky)
Co-borrower-3 : Mr. Rijvi Nuraalam Nijamuddin | A5 On 05022025
Co-borrower-4 : Mr. Shamshad Alam Rijivi Plus Future

All At: A/42 Amardeep Society Behind Geb Office |  Interest, Penal
Mear Raitway Line Road Ankleshawar Bharuch | Interest, Gosts And
Gujarat 393001 Charges

Details of Secured / iImmovable Property:- Complets Address of Proparty Mauje
Akleshwar B.s No 4251 & 425/2 & 425/2 Known As “Amardeep Sociaty™ Paikki Plot
Mo, 39 Admezsuring 162.58.08 Sg.mirs., Construction Admeasuring 124,32 Sq Mirs
Vilagse Ankleshwar Tahsil Ankleshwar District Bharueh Gujarat. Boundaries And
Dimensions of The Immovable Property Are As Under. - As Per Property Documents:
Morth-Plot No 40, South- Plotbo. 28, East -Internal Road, West Other Plot

&5 Per Actual/ Technical Valulion Report: Borih- Plotfle 40, South- Plot Mo 38, Easl
-Internal Road, West - Dther Plot

Date: 13-11-2025
Place: Gujarat

ad/- Authorized Officer,
CSL Finance Lid.

Farary cther informatian, Mr, Prati Yerma, Authorimed Officer (Mobile no, +31-081552568%) may be contacted atthe above acldress,

STAUTORY 15 DWYS NOTICE WNDER RULE B(6) & 8(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002,
The BomowesCo-Bormwarsiguaranlors imorlgagers are hereby nolilied o pay e sum as menlioned above dord, wilh up-lo-date imeneal and sncliary
axpenges balore sicion. failing which the afion of morigaged propesty mentioned shone shall Eke place and balance dues if amy shall be recovensd with
imaresticosl.

Date: : 18.11.2025, Place: Gujarat Sd- Authorised Officer Mis Neo Growth Credit Private Limited

EURO INDIA FRESH FOODS LIMITED

[Formerly known as Euro India Fresh Foods Private Limited)
Reg. office: A-2211, ichhapors GIDC, Hazira-Magdals Road, Sural-304510, Gujaral, India.
CIN: L154000G2000PLC05TTER, Emall ID: Investoniloursdnd laleods com
Websie, www sursindialoods.com Phone: 0261-2813021/3041,

o (ot o s
Postal Ballot Notice and Instructions for E-Voting

Nolice is hereby given to the Membaers of Euro India Fresh Foods Limited [*Company'] pursuant to the
applicable provisions of the Companies Act 2013 Act and the Securities and Exchange Board of Indla (Listing
Obligations and Disclosure Requirements) Regulations, 2015 ("Listing Regulations”) read with SEB| Master
Circular no. SEBUHO/CFD/PoD2/CIR/P/0155 dated 11th November, 2024 and Secretarial Standard on General
Meetings (“55-2") issued by the Institute of Company Secretaries of Indiajread with the guidelines
prescribed by the Ministry of Corporate Affairs holding general meetings/ conducing postal ballot process
through e-voling vide various general circulars Issued by MCA ['Circulars’)including any statutory
modification(s) or amendment{s) or re-enactment(s) thereof for the time being in force and), approval of the
members of the Company is being sought for the following Ordinary Resolution by way of Postal Ballot
through remote e-voting process [remote e-voting '] only:

Sr. No. | Description of Resolution Type of Resolution
1 To approve and ratify Material Related Party Transaclion(s) Ordinary Resolution
betwean the Euro India Fresh Foods Limited and
J R Foods & Beverages

Pursuant to the MCA Circulars, the Company has sent the electronic copies of the Postal Ballot Notice along
with Explanatory Statement on Monday, 17th November, 2025 to all the Members of the Company, who have
registered their e-mall address with the Company (in respect of the shares held in physical form) or with
Depository Participant (in respect of the shares held In electronic form) as on Monday, 17th November, 2025
Le. the cul-off date. The Postal Ballol Notice will also be avallable on the website of the Company at
hitps:/'www.eurcindiafoods.com the website of KfinTechnologies Limited at hitps:ievoting kfintech.com
and website of NSE Limited al www.nseindia.com

Instructions for E-Voting

In accordance with the provisions of the MCA Circulars, Shareholders can vote only throiugh the remote e-
voling process, physical copies of the Postal Ballot Notice and pre-paid business reply envelopes are not
being sent to shareholders for this Postal Ballot. Shareholders whose names appear on the Register of
Members/List of Beneficial Owners as on Monday, 17th November, 2025 will be considered for the purpose of
e-voting and Voting rights of a Member or Beneficlal Owner (in case of electronic shareholding) shall be in
proportion to histherfits shareholding in the pald- up equity share capital of the Company as on the Cul-Off
Date. Sharsholders are requested to nole that e-voting will commence at 9:00 a.m, (IST) on Thursday, 20
November, 2025 and ends at 5:00 p.m. (IST) on Friday, 19 December, 2025, Members desiring to exercise their
vole should cast thelr vote during this period, to be eligible for being considered.

Membars who have nol registerad their e-mail address are requested to register the sama in respect of
shares held in electronic form with the Depository through their Depository Participant(s) and in respect of
shares held in physical form by writing to the Company's Registrar and Share Transfer Agent, Kfin
Technologies Limited, KFin, Selenium, Tower B, Plot 31 & 32, Financial District, Nanakramguda,
Serilingampally Mandal, Rangareddi-300032, Telangana India or e-mall at einward.ris@kfintech.com aleng
with the copy of the signed request letter mentioning the name & address of the Member, self-attested copy
of the PAN card, and self-attested copy of any document (e.g.: Driving License, Election identity Card,
Passport In support of the address of the member) .The instructions on the process of e-voling, Including the
manner in which Members who are holding shares in physical form or who have not registered their e-mail
addresses can cast their vote through- voting, are provided in the Postal Ballot Notice.

The Board of Directors has appointed Mrs. Pinal Kandarp Shukla, Principal Partner of W's Dhirren R. Dave &
Co., Practicing Company Secretaries (Firm Registration No. P1996GJ002900) as Scrutinizer for conducting
the Postal Ballot, through the e-voting process, in a fair and transparent manner.

The Scrutinizer will submit his report to the Chairman & Managing Director of the Company or Company
Secretary. The results shall be declared on or before Tuesday, 23 December, 2025 and communicated to NSE
Limited, Registrar and Share Transfer Agent and will also be displayed on the Company's website.

In case of any queries, you may refer the Frequently Asked Questions (FAQs) for shareholders and e-voting

User Manual for shareholders available at the download section of https:/levoting. kfintech.com. In case of

any queries | concern | grievances, you may Ms. C Shobha Anand, Vice President, KFin, Selenium, Tower B,

Plot 31 & 32, Financial District, Nanakramguda, Serilingampally Mandal, Rangareddi-500032, Telangana
India, at email ; einward. ris@kfintech.com; Toll Free No, 1800 309 4001,

EURO INDIA FRESH FOODS LIMITED

Sdf-

Jyoti Darshan Chauhan

Company Secretary & Compliance Officer

Place: Surat
Date: November 17, 2025

epaper.financialexpress.com

dealings with the propery will be subject to the chargs of LIC Housing Finance Lid, (LICHFL) for an amount as mantioned
herein + future interest and other charges and interest therson,
Sr. | Name of B [
Mo I Mo

ey ! e
AOITOWeEr Description of Secured Asset

{ Immovable Property)

Demand Notice

Lo Date and Amount

1 | Mrs. Jayshree Purshottam

All that peece and parcel of Immovable

Solanki and Mr. Manishkumar | Residential Property bearing Tenament|  01.10.2022
Maganbhai Shrimali MNo. A-1 admeasuring Plot area of 120 16.11,2025
Loan Alc No.; 611200002978 | Sq. mir. and Construction area of 103 | Rs. 79,54,623.11

Sq. mir. in the scheme known as

Avishkar Tenament \ibhag - 2 constructed on the Land beaning Survey No. 601/2 paiki, T.P. Scheme No. 1, EP.
Mo, 130 situated at Moje Village - Viejalpur, Taluka - Viejalpur, District - Ahmedabad. Bounded as follows : East:
FrontRoad, Wist - Plot of Marwadi, North : Road towards Mangaljeevan . South : Society Internal Road

2 |Mr. Dineshgiri Mathagiri
Goswami (Borrower-1) Mr.
Dhavalgiri Dineshgiri
Goswami (Borrower-2), Mrs.
Triveniben Dineshgiri

All that right fitle and interest in Flat No.
302 admeasunng 158.02 s5q.Mtrs.
sifuated on the 3rd Floor of Tower No.
CI1 of Twilight Star Constructed on land
bearing Block Mo, 88 and 89 which also |Rs. 1,42,39,041.01
(Borrower-3) bears Final Plot No. 60 and &4, Original
LoanAlcNo. 611500005170 | Plot Mo. 41 and 48 of T.P. Scheme No.

09.09.2021
16.11.2025

19 of Village Parvat Sub District Surat City District Sural. Bounded as under : East: Open Land, West: Society
Road, North : Open Land, South : Society Road

3 |Mr. Tinubhai Devatbhai

Pancholi (Borrower-1), Mrs.
Vixita Tinubhai Pancholi

All the piece and parcel of immovable
property known as Plot No. 28 and 29,

Semity Heritage, Baleshwar, Surat, e

(Borrower-2) Gujarat-395007. (The Immovable| o o\ oo oe oy 1913202
LoanA/cNo.: 611500004788 | Property Mortgaged), hereinafter| ™ =™ 7
referred to as secured asset
Date : 19.11.2025 Sd/- Authorized Officer

Place : Gujarat LIC Housing Finance Limited

RAJOO ENGINEERS LIMITED

Regd. Difkcw: Foj00 Aednie, Suneany Mo, 2100 Fiod Mo, | indusingd A, veeoeal [Shopor
Diist- Rojkot - 360024 Guoegt - Incc, Dist. Rojkod- 3460 024
Phone @ +91-97120-43704 7 2701/ 32704, Emall | complioncesitigjon, com,
Weabsite: wew rajodoocorm CIN ¢ L27 100G 1984PLCO0S21 2

POSTAL BALLOT NOTICE AND E - VOTING INFORMATION

NOTICE i hereby given 1o the sharehaldess of Raojoo Enginesrs Limited [the "Company”] pussuant
o the provisions of Section 110 ead with 3achion 108 ond ofher applicable provisions: of the
Companies Act, 2013, os amendad (the “Act”), oad together with Rule 20 ond 22 of the
Companies (Monogement and Agmintstration) Rules, 2014, os omended (e *“Management
Rules®), General Cecular No, 0372025 doted Septermber 22, 2025 issued by the Ministry of
Coponate Aflairs (MCA) read with previous circulors issued by MCA in this regord (the “"MCA
Circulars™), Secretarial Stondord on Generml Mestings ssued by e Inslitute of Company
secretares of India (“55-2"), Reguiation 44 of the Securifies and Exchange Board of India [Listing
Obligations and Disclosue Requirements) Reguiations, 2015 (the “SEBI Listing Regulations™) and
any other applicable low, les ond reguiations (including any statutory mMmodification(s) o ne-
enoctmentis) themeof, for the fime beaing In lorce), for seeking approval of the shareholders for
matter as considerad in the Resolutions set out in the Postol Ballot Notice doted Novermber 18, 2025
["Postal Ballot™) by way Of mmote e-voling only,

RAjoO

BOalince I aafiLiSGn

In compliance with requserments of the MCA Circulars, the postal ballot notice and instruchons for
e-vohing are Being sent only hrough elechonic mode 1o those Members whose email oddress |5
registerad with the Company’ Regishar and: Share Transter Agent, viz., MUFG Intime India Privale
Limited [the "RTA")Y Depositonas as on Friday, Movember 14, 2025 ("Cul-off Date”) and the hard
copy of Postal Bosiot Nofice along with Postal Ballot Forms and pre-pald business envelope will not
be sent 10 the shoreholders for this Postal Bolot and the shareholders are requied fo communicate
thew ossent or dissent through the remote e-voting systerm only

The Company has engoged NSDL for faclitating remate a-voting fo enabile fhe Members fo cost
the votes electronically for this Postal Ballot,

The remota avating shall commance on Thursday, November 20, 2025, at 09:00 a.m. (I5T) aond
shall @end on Friday, December 19, 2025, of 05:00 p.m. (I15T). Durng this period, Membars of the
Company holding shares in physical or elecironic fomn as on the Cut-Off Date may cast thair voteds)
alactonically, The remote eMoling moduls shall be disablad by NSDL forvoling thaemeafter

Tha Boord of Directors has appointed C5 Jorwl N Davda, Procticing Company Secratary
[Mermbearship No, AGDPE1, CPF No, 28288) as tha Scrutinizer, for conducting the Postal Ballof procass
1 T and fronspcrant monines

The Scrufindzes will suBmit her repot 10 the Chalmman of any oher pencn oulholzed by he
Chalrrman affer the completion of scrutiny of the awvoling, and tha rasult of the e-vohing by Postal
Ballot will be announced not iater than 48 hours from the conclusion of evoling and will also be
disployed on the Compary website bftps/wwwraloo.comy, on the website of NSDL
www.avoting, nedl.com, and communicoted to Siock Exchanges af www bsaindio.com ond
WA NEEINCH0, COMm

In case of ary qQuanes, you may refed the Frequently Asked Guestions (FARS)] for Shareholdears and a-
voting user manual for Shaanoldars avallable at the download sachion of wwaw, avoling. nsdl.com or
callon: U2 - 4888 JOU0 and 022 - 2459 JODD of send a reguast ot evolingtonsdl.co.in

Novembar 18, 2025 For, RAJOO ENGINEERS LIMITED
Vieraval (Shapar), Rajkol Sed-
Mikhil Galja

L Ompary S oy

4. .I . Ahmedabad

Lo
Fioce
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KAILASH BUSINESS PARK
PREMISES CO-OPERATIVE
SOCIETY LTD.

[Regn No.: MUM/W-N/HSG/(TC)/
11310/2022-23/YEAR2022-2023
DT. 09-05-2022]

CST NO. 1/7(Part), 1/8 (A),
Village Ghatkopar,

Veer Sawarkar Road, Park Site,
Vikhroli (West), Mumbai- 400079
Email id : kbpsociety@gmail.com

PUBLIC NOTICE
MR. CHANDRAKANT MANSUKHLAL
SHAH, holder of 50% share each in

Office No. C-107 and Office No. C-108,

situated on the 1st Floor of the building
known as KAILAS BUSINESS PARK
Premises Co-operative Society Ltd.,

Veer Sawarkar Road, Park Site,
Vikhroli (West), Mumbai — 400079,
died on 31.07.2025 without making
any nomination.

1. For Office No. C-107 — His legal heir
MR. DIPESH CHANDRAKANT SHAH
has applied for Society membership

and transfer of the deceased member’s
50% right, title and interest in Office

No. C-107.

2. For Office No. C-108 — His legal heir
MR. BHAVESH CHANDRAKANT SHAH
has applied for Society membership
and transfer of the deceased member’s
50% right, title and interest in Office
No. C-108.

The society hereby invites claims/
objections from the heir or heirs or
other claimants/objector or objector to
the transfer of said 100% right, title and
interest of the deceased member in the
property of the society within a period
of 15 days from the publication of this
notice with copies of such documents
& other proofs in support of their claims
/objections for transfer of interest of the
deceased member in the property of
the Society. If no claim/objections are
received within the period prescribed
above, the society shall be free to deal
with the share and interest of the
deceased member in the capital/
property in such manner as is provided
under the Bye-Laws of the society.
The claims/objections, if any, received
by the Society for transfer of share and
interest of the deceased Member in the
capital/property of the Society shall be
dealt with in the manner provided under
the Bye-laws of the Society.

A copy of the registered Bye-Laws of
the society is available for inspection
by the Claimants/ objectors, with the

| NomicE |
ALL PERSONS are hereby informed that
the undersigned are members of Antop
Hill Warehousing Company Ltd.
(“Company”), holding shares having
distinctive nos. 753 to 762 (both
inclusive) and represented by Share
Certificate N0.88 dated 1st April 1999,
having Register Folio No. H 007. As

October 2025 from the residence of the
undersigned. The undersigned have
lodged a complaint with Pant Nagar Police
Station, Ghatkopar East regarding the

Unit No. B - 103,

Antophill Warehousing Complex
VIT College Marg, Wadala (East),
Mumbai - 400037

LOST & FOUND
w%“"'m”%amﬂ ::T-gﬁmm @ | | am Miss. JAYASHREE
A T TS, R e 9, TS, SAHADEO SAWANT
oG i, o1, G, 1, UTeTeR O ¥o3303 | Have Lost Maharashtra Nursing

R HHP 0uo - IRoLLo
Email ID : vasaisdo@gmail.com

TSR ga=1
TER SR 3HTaTe HRUGTd Ad B, ol I
T ARATA 1. PHTHU], STAT0Y, ALATE gd.
T, ¥, reTeR @i A ST, a1, 96 deer
gH4 oo I Fesdadd Tue dERdeR
(HEg) qUT A SR aus g
AT aral %, 9od / 83 0%} f&HA®

Council Registration Diploma
Certificate No is. 65841 Dated :-
20/10/1995 While Traveling.
If Anyone Find Please Contact
The Below Given Address. If Not
Found, The | Will Apply For
Duplicate Certificate New Sujata
CHS LTD, C-22, M.B. Estate,
Virar West, Pincode -401303.

03/03R03] IS SMETMATE SR
AT ST U . 83/0%4 T et

TR, T Srfaemmea wifi s ddtar qusita
T

‘ ¢
¢ a3
Y
STgR A

a1 AR 3H TG 3 posfavar I B M. dRg FAR @1 @)
dREHAR SNAYHIR T § 19 I HI-34T0. ARG Mgt fafide

members of the Company, the| | Ta|®d /R | &7 @ 3 | IR
undersigned are absolutely entitled to oo vl °-o%-& 2.9%
exclusive use, occupation, and T 0-03-4
possession of Unit No. B - 103 situated in TP o-RY

the ‘B’ Wing of the Company’s godown | |5dd Fe=ull @refier WTHHaTe! a7d Wrefid e
complex situated at Antop Hill| |T&eR e/ R ygl/dRer i Arbd
Warehousing Complex, VIT College Marg, | |71 STGfavard Sear g §eX @iieR &
Wadala (East), Mumbai — 400037. The ;”g;"gg;%“w WW e
undersigned carry on business from the | | grreoe fRi® 26/32/3034 Welt THTE
said Premises under the name and style [ |s5.00 a7 Sqvarg et o2 S
of M/s. Gandhi Sons. RIS el TG ST T ST
The undersigned have misplaced / lost| |TfETs Faediz ary oR fawdfa o
the said Share Certificate since 17th | [Pl el af STk dtweR Sufavmia

affﬂim'\”r HET IUE A EEdd TG

IQ(’I('QI AdRYYH d oo { 3qYh T hUATHS

gl GO 4. YT IUTH HIIGEATH

MINI{“LUIdﬂd{HUIq Yuld QS('I QIUHIQYIJ\GI
RICEIC]

loss of the Share Certificate, who have | |s) st s sTevars gam
recorded the same in the Register of Lost |  |?) st R s1g~ars gara
Property and have issued a Certificate of | |3) s e aTgvers gama
dated 18th November 2025 to that effect. %.20 3.3/ & v T g, 23,
The undersigned have applied to the ;ﬂ%%%‘;jgﬁww
Company for issue of duplicate share g N
Y ; ¥) ST, T g ot
certificate in relation to the above Shargs. oy e e e
ALL PERSONS are hereby put to notice UTdh, IR e, difach U, Hag Yookl
that the said Share Certificate has been | | . Trdbaen saRaTd e
misplaced / lost from the custody of the |  [&) 4. spa saRae aairet
undersigned who are its rightful owners, | |(9) . SERIgsRET Getel
and any person coming in possession of ®. 401 3/% i froraramd, gss,
the said original Share Certificate is %Q-%QW'XW'
requested to return the same to the o %%@gﬁ_g;‘;m
undersigned at the address mentioned 31,203, ARG, Tad elae des
below or to the Company having office at SRTR, oI 368008 l
Antop Hill Warehousing Complex, VIT | |<) sfw anfers =g areswerit
College Marg, Wadala (East), Mumbai - 3. &o3, AFY Ry shive facs i, wrash e
400037 immediately. RIS, STET U, HaE Yooouo
ALL THE PERSONS are hereby put to | |5 X TP S
further notice that if they have any claim, 31.T/3 /3, SR AT, T R,
right, title, interest, demand in the above % FARARTA IS, BIE Hos ¥ooood
Share Certificate in any manner| |o) sfiw sernueause
whatsoever, they are requested to| |[s3)siw TqueTHRER
intimate the same to the Company along | |23) sft. foris TRy arerar
with valid supporting documents at its | |2%) i, T TR Urerar
office at the address mentioned above | |2w *f faie Ty @1e
within 21 days from date of this notice | |2 . dSiel axRy ke
failing which all such claims will treated ﬁ%?%“wr“ﬁ-wl
as waived and given up, and the Company (wf‘;ﬁ m%@w
will proceed to issue duplicate share 24)% I N A
certificate to the undersigned in respect of | |oq) sht v erresters e
the said Shares without any recourse 0 | |o) st gte FHBER arard
any such claims. 39 . FRTUegTE gesdt
Date: 19th November 2025. Sd/- .30 X . BTV, AU, AT,
. A 1. 99, fT. TTaER ¥otRoe
Mr. Harshad Dhirajlal Gandhi | |[33) st sifyerer wrsa
Mr. Bharat Dhirajlal Gandhi 1. TR, HER 313,
Mr. Anantrai Dhirajlal Gandhi TFIETEIRTY, 1. 9, o7, TIeTeR Yo3o¥
M/s. Gandhi Sons Iufyurit st aus

I off. IS TaRT IRATd . BT, STy,
TG gd, 1. 3w, ¥, orereR A weet

STET WUTeHT Afe JauETd TR
PHRUGTT Irdl.

IR AT T
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ST @A (%) - 1,67,86,635/-

fAfdar qReasr $&Rar  (Edtendering) iR woTeeAT
https:/mahatenders.gov.in Ir Thae¥eER §6.19/11/2025 sir
ued @ide. ARy wedwor
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JAGDA residing at Mumbai.

That my client's are the Joint owners of the flat premises situated at

PUBLIC NOTICE

The notice is hereby given to the public notice for my
clients (1) BHARTIBEN GHANSHYAM JAGDA , (2) GHANSHYAM SHANTILAL
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APPENDIX-16

[Under the Bye-law No.34]
The Form of Notice, inviting claims or objections to the transfer of the
shares and the interest of the Deceased Member in the
Capital/Property Of the society.

PUBLIC NOTICE

Late Shri. Manohar Begat Pawarthe Member of the Vishal
Sahyadri Co-operative Housing Society Ltd. Having address at
Flat No. C- 10/42 Vishal Sahyadri Co-Operative Housing Society Ltd.,
Sahyadri Nagar, Charkop, Kandivali (West), Mumbai 400 067 and
holding flat No. C- 10/42 the building of the society, died on
19/08/2025 without making any nomination. After him, Mr.Satish
Manohar Pawar (Son) has filed an application with the institution
regarding the inheritance records.
The society hereby invites claims or objections from the heir or heirs or
other Claimants/objector or objectors to the transfer of the said shares
and interest of the deceased member in the capital/property of the
society within a period of 15 days from the publication of this notice.
with copies of such documents and other proofs in support of
his/her/their claims/objections for transfer of shares and interest of the
deceased member in the capital/property of the society in such manner
as is provide under the Bye-Laws of the Society. The claims/
objections. if any, Received the by the Society for allotment of shares
and interest of the deceased Member in the/property of the Society shall
be dealt with in the manner provided under Bye-Laws of the Society. A
Copy of the registered Bye-Laws of the Society is available for
inspection by the claimants/objections,in the office of the Society/with
the Chairman/Secretary of the society between 10.00 AM to 1.00 PM
from the date of publication of the notice till the date of expiry of its
period.

For and on behalf of
Vishal Sahyadri Co-Operative

Housing Society Ltd.,

Chairman/Secretary

Place:- Mumbai-400 067
Date:- 19.11.2025
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Secretary of the society between

publication of the notice till the expiry

Premises Co-operative Housing

a.m. to 10 a.m. from the date of
of notice period.
For KAILAS BUSINESS PARK

Society Ltd.
Sd/-

Place: Mumbai

Hon. Secretary

Date: 19/11/2025

Flat No. B-807, 8th floor, Shilpin Co-Operative Housing Society Limited,
address at Sky Building, off. Poinsur Gymkhana Road, Kandivali (West),
Mumbai-400067, area about 585 sq.ft. and they are the joint members of the
society holding five shares of Rs.fifty each vide Share certificate bearing No.087,
having distinctive Nos. 431 to 435 in respect of the said flat premises.

That the Original Share certificate standing in the joint name of
my clients and the said Share certificate has been lost or misplaced by my
clients at the time of Housing shifting and they have lodged the N.C. for the same
with Kandivali Police Station, Mumbai vide Regd. No.  152568-2025, dated
18.11.2025.

Now Any person from family or any other legal heirs, or any other
person or any Bank financial institute having or claiming any rights, title, interest
toward said Flat ~ premises by way of Sale, Transfer, Mortgage, Lien, Lease,
Gift, Maintenance, inheritance or otherwise, any person have any claim in
respect of the said Flat premises howsoever may made the same known to the
undersigned within 15 days from the date of publication of this notice with
necessary supporting evidence of his/her claim to the said Flat and otherwise the
No claim certificate is issued in the name of my clients for the issuance of
Duplicate Share certificate in their joint names.

Sd/-
UMESH THAKKAR
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Advocate High Court
219/A, Ajanta Square,2nd Floor, Nr. Court Bldg.,
Market Road, Borivali (West),Mumbai-400092.

STFIAT Ih bl 3MTg.

PUBLIC NOTICE

NOTICE is hereby given to the public at large
that my client MR. ASHOK NANJIBHAI
BHAGIYA, alongwith his wife, MRS.
DAKSHABEN ASHOK BHAGIYA was the
owner at Flat No. 004, C/61, Navjyoti Shanti
Nagar CHS Ltd., Sector No.5, Shanti Nagar,
Mira Road (East), Dist.: Thane — 401107 that
the previous Agreement for Sale executed
between (1) TAURO Through Co-Owner &
Constituted Attorney MR. HENRY L. TAURO
By virtue of Power of Attorney dated
12.12.1994 and (1) MR. ABRAHAM
YESUDAS & (2) JOHNSON ABRAHAM
dated 03rd April, 1997, of the above said flat
has been lost. The previous owner LATE.
SMT. HEERA JITENDRA GOHIL @ HIRAhas
died on 20/03/2009 at Mumbai and his SMT.
KAREENA JITENDRA GOHIL who was the
legal heirs of the deceased was made
application for the transfer of the said flatin her
name. Accordingly she has given public notice
in Mumbai Lakshdeep and Active Times,
dated 19/02/2021. But the said original
English Newspaper of Active times has been
lost. That any person finding the said Original
Agreement dated 03rd April, 1997 & Original
Active Times Newspaper dated 19/02/2021,
should hand over to my client or me within
14 days from the publication of this notice.
Advocate: Ajay S. Yadav

C-98, Shanti Shopping Center, Mira Road
(East), Thane-401107__ Date: 18/11/2025
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